
P.A.C. No. 290 
. -- - --- 

PUBLIC ACCOUNTS COMMITTLE 

(FIFTH LOK SABHA) 

FIRST REPORT 

Audit Report (Civil) 1970--Appropriation Accounts (Civil) 
1968-69 relating to the Ministries of External Affairs, 
Industrial DwAopment, Internal Trade and Company 
Afbirs (Department of Industrial Devclopmcnt) and 
Labour, Employment and Rehabilitation (Department 

of Rehabilitation) 

L O K  S A R H A  S E C R E T A R I A T  
N E W  D E L H I  

.yl~irly ry 71 /,4sud/ro, 1Sy : (.sokit) 



LTW OF AUTHORISED AGENTS FOR THE SALE OF LOK 
SABHA SECRETARIAT PUBLICATIONS 

I .  4- of Agent Agency 51. 
.Jo. No No. 

- -  - 

RAJAS I kWIi 

2 1 .  W. N m &  ( ' m p u r y  
I ld . ,  3, Old Court Houu 
S t m t .  Calcutta. 

23. MI,. Mukhcrll Hwk I i w .  
8-B. Ilud I m e .  : akutcr-6 



CORRIGENDA 90 FIRST KEFORT 32 3. A. C. ( 7971-72) 
PRESENTED TO LOK SLBIi4 03 14-7-1971 

Page Para - . _-- 
~ i n  6 --- For -- Read - 



Compgitlofi of the Public Accounts G n n m i ~  . . - . 

ChPptaI- Ministry or Emanrl M a i n  . . . .  1 
Ch~pter If- Mini- d ladmtrial Dmlopmeru, Internal TDdc end Corn- 

prny Atrain (0epanm:nt of Industrial Dwclopmcnt) . . 16 

Chapcr Il l-  Ministry m'Lnbour, Employment and Rehhilitrt~on (Depm- 
m-or Rehmbilitation) . . . .  . . 23 

I Copy of the Htgh C~nmiurion of 1- in Landon latm No. bt. 3-1-1%. 
dated !he 3rd Dxcmbcr, 1964 DdrSItucd to the lvbnistry of Ewerarl 

A M n  . . . , .  45 

%I Cgy of the Minrstry of hjrtcrnrl AiWn C~rcula No. Q 748(1)BFI1 66, 
drtcd the ~ 3 r d  Much, 1g67 ddrcwd t o  all the He& of ~%ioWPcus 
nhmd . . . . 4 7  

k 
""Copy of the Ministry of Fa-1 Atfam let~a Na Q 748( ]BFif 6kEAI 

''69 r r 1 ) )  Jmcd the 17th 13ecnnbw. 1965 d b a r c d  to 8?l ~ h r  Hc* of . . . . . .  M i u ~ n n  Pmu r b m d  48 



PUBLIC ACCOUNTS C O M M m  
(1971-72) 

CHAIRMAN 

Shri Era Sczhiyan 
M m ~ e ~ s  

2. Shri Bhagwat Jha Azad 
3 Shrimati Mukul Banerjt 
4. Shri C. C. Desai 
5 Shri K. G Deshmukh 
6 Chaudhari Tayyab Husain Khan 
3 Shrt Dcb~ndra Xath hfahata 
8 Shri hlahsmmad Yusuf 
9 Stm B S hlurthy 

10 Dr Li~xrn~narnm Pandcy . 
I 1  Shrt Ramsahat Pandcy 
12 Sh! ]mati Sawtrt 
13 S !m V ~ j a y  Pal Smgh 
I4 S h r ~  C Venkatb~r amy 
15 Shrr Ram Chandrn V~knl  
16 S h r ~  S 13. h b l c y  
17 S h r ~  B K Kaul 
18 Shrlmnrl Vtd\-s\;v~,tr Chnturvtd! 
19 Shrr Thtlfnl \ ' ~ l l n l n n  
20. Shrt Shyilm Ynd~t.  
21. Shri Shccl Bhsrdra Y a p e  
*22. Shri Nlronjan Vcrrnn 



I, the Chdrman of the Public Accounts Committee, as authorised 
by the Committee, do present on tbeir behalf t h i ~  First Repart of 
the Public-Accounts Committee (Fifth Lok Sabha) on Audit Rc- 
port (Civil), 1870 and Appropriation Accomnb (Civil) 196840 re- 
lating to the Nknistries of External Affairs, Industrial Development, 
Internal Trade and Company M a i r s  (Department of IndueMal 
Development) and Labour, Employment and Rehabilitation (De- 

jIfartment of Rehabilitation). 
2. The Appropriation Accounts (Civil) 1968-69 and Audit Report 

(Civil) 1970 were laid on the Table of the House on the 14th April, 
1970. 

3. The Committee (1970-71) examined paragraphs relating to the 
Ministries of External Affairs, Industrial Development, Internal 
Trade and Company Main ;  (Department of Industrial Development) 
on the 21st September, 1970 and paragraphs relating to the Min~stry 
of Labour, Employment and Rehabilitation (Department of Rehabi- 
litation) on the 19th September, 1970 Consequent on the dissolution 
of the Lok Sabha on 27th December, 1970, the Public Accounts Com- 
m~t tee  (1970-71) ceased to exist with effect from that date. The 
Committee of 1971-72 considered and final& the Report at their 
s~t t ing held on the 5th July, 1971 based on the ewdence taken and the 
further written information furnished by the Minrstries concerned- 
The Minutes of thew sitttngs form Part 11' of the Repcrrt. 

4. A statement containing summary of the main conclus~ons Re- 
cammcndations of the Committee is appended to this Report (Appen- 
dix IV). For fac~hty of refcrcnce these have been printed in thick 
type in the body of the Report. 

5. Thc Committt* place on m r d  their appreciation of the com- 
mendable work done by thc Chairmen and the Members of the Pub- 
lic Accounts Committee (1970-71) in taking evidence and obtaining 
Information for this Report which could not be finalisxi by them 
because of the sudden dissalution of the Fourth Lok Sabha. 

6. The Commjttee place an r m r d  their appreciation of the assist- 
ance rendered to them in the examinaion of these acxounts and Audit 
Paragraphs by the Camptroller and Auditor General of India. 



7. The Committee would also like to express their thanks to the 
officers of the Ministries of External Affairs, Industrial Development, 
Internal Trade and Company Affairs (Department of Industrial De- 
velopment) and Labour, Employment and Rehabilitation (Depart- 
ment of Rehabilitation) for the cooperation extended by them in 
giving information to the Committee. 

NEW DELHL; ERA SEZHIYAN 
July 7, 1971. Chairman, 

~Gdha-%6,1893(~aka) Public Accounts Committee. 



MINISTRY OF EXTERNAL AFFAIRS 

Defalcation of public money 

Audit paragraph 

1.1. A case of defalcation of consular fees in the Consular De- 
partment of the High commission of India, London, came to light 
during local audit of the accounts conducted in August 1968. As the 
cashier responsible for defrauding Government had held charge of 
his post from November 1964 onwards, it was decided that a detailed 
audit of the accounts for the period November 1984 to August 1968 
should be carried out. This revealed that the defalcation had been 
committed over the e n t ~ r e  permi of nearly four years. The total 
amount defalcated was approximately f 9.273 (Rs. 1,69,239) 

1.2. According to the procculurc followed in the Consular Depart- 
ment, the cashier was receiving fccs, making the necessary entries in 
the cash book and issuing receipts to the persons tendering cash. The 
motfw operand1 of the cicfalcatwn was:- 

(i)  To altcr the amount of the fcv on the duplicate (carbon 
copy) of the  receipt issued to the appl~cant to an amount 
lesser than that actually received and to bring to account 
in the fee cash book the amount so altered. In certain 
other cases, the fee recorded in the cash book was less 
than that shown on the receipt. This accounted for f33.W 
npproxima tel y 

(ii) The consular fees were remitted to the treasury, usually 
twice a week, supported by remittance statements. In a 
number of instances ( a b u t  50) the statement was prcpared 
for an amount 1r.s~ thnn that recorded in the fee cash book, 
the dtfference k i n g  a round figure of f 100 in most of the 
ca.wrs. When the remittance statement was recewed back 
from the treasury the figures thereon and those on the 
treasury receipts were ~ l t e r e d  to agree with those record- 
ed in the fee cash book. The amount defafcsted by this 
procear~ W ~ S  4C5,140. a 

(ii0 Two amounts aggregating f 264 which were recorded in 
the fee caah book as fecs received during 16th to the a d  
December 1866 were not remitted to the treasury, but the 



records here manipulated to show that they had been re- 
Xrwed, I 

/' 
1.3. No security deposit had been obtained from the cashier. This 

bad been brought to the notice of the Mission in audit's inspection re- 
ports from 1W onwards. , 

1.4. The defdation was rendered possible by the failure of con- 
sular o 5 w  to observe the prescribed rules and conduct the checks 
required to be exercised in handling of cash and its remittance to the 
treasury, maintenance of fee cash book and pqnciliation of con- 
sular stamps with the fees realised, although *& o&kobs had 
been commented upon in audit's inspection report& of lM4 and 1986. 
The deficiencies, which were brought t9 the notice of the High Com- 
mission in September, 1968 as soon as the defalcation was ndiced, 
cantinued to exist even thereafter as it was noticed on 23rd Apnl 
1Q69 that the fee received from 27tb March 1969 onwards had not 
been remitted to the treasury and that the fee ca8h book had not 
been written up and attested. 

1.5. The cashier was suspended from service'from 11th Septem- 
ber 1968. No r e p r t  has been made to the police so far (September 
1969). 

[Para 33 of the Audit Report (Civil) 19701. 

Assessment of the Amount Defalcated 

1.6. According to the Audit Para, the total amount defalcated 
was assessed approximately as 2 9,273 (Rs. 1,69,239) as a result rf a 
Special Audit. The Ministry of External Affairs in a note submitted 
to the Committee on 17th September, 1970, stated: "It, howct.cr. 
appeats that because of the absence of the rqeipts, verification 1 4  
some of the items in the fee Cash Book was done not with reference 
to the receipts as under normal practice but With reference to other 
records. The High Comrmssion has since reported that the exact 
amount inwlved could only be a . d  on the baais of a detailed 
 tiny of the accounts of the period in question to be conducted by 
aa expert Accounts Party." 

1.7. During evidence, the Comm~ttee enquired whether the 'Ac- 
counts Party' had since been appointed and the exact amount defal- 
cated mmsed. The Additianal Secretary, Ministry of External 
Adrrirs stated: "A request has already .been made by the f i r &  Com- 
rnIgp)011 that an accawts party should be. appointed. . . . We cannot 
give the pndoc figure unless the whole thing is gone into by a M y  
of experts." He, however, added that there ppps another m y  by 



opsrjQb C%mrhet wwe tying Jo flnd &t the azrct r'maunt that 
had been defalcated. Elaborating further, be #1Jd: “The lldmpfer wrp 
b ta get the actual CoMllar receipts, rtompr atc. over thh period and 
'Mfy the m e  with the entries in the imb buok mainbind and 
beu whether the amount has been We have got other 
'ffgutcr Ukc errtrim in Consular's Stamps mPtakaJrnce register etc. 
far this period which mfght give us Some i b .  This would avoid 
going through each and every receipt." 

1.8. In reply to another question, the witness deposed: "The pay- 
ments are always made in the form of Consular swgs-gad & r e  is 
a separate account maintained i n  the High Cornmiasion clewiy men- 
tioning the parties for whom the s t a m p  have been issued. From 
this we can judge how much worth of Consular Stampa have been 
given to parties presumably against payment. We can find out how 
much worth of stamps have actually been issued against payment 
and the balance could be worked out which would presumably be 
the amount defalcated." 

1.9. Thc CommSttee ffnd thnt a detailed audit of thc accounts for 
tba peried November, 1964 to August, 1968 relating to consular fees 
La tbe Consular Department of thc Hlgb Commission of India, 
London, dbclorcd that approxfmatety & 9273 (I& 1.&?339) had 
been defalcated over the period of nearly four pears. The Com- 
mittee mgmt tbat Government bave yet to uscsrs the etsct amount 
involved. Thcy desire that it shoatd be dome without further delay 
and steps lo realkc the mounts  due, should be taken expeditiously. 

Aclion against tbs d t b q u c n t  otfkhl 

1.10. The Ministry of External Aflairs. in their nate dated the 
17th September, 1970 su brnrtted to the Committee stated: "The main 
rearpomibility rested wlth the cash~er who adopted certain devious 
rqethcds in the acvrount~rlg of consular receipts. Fit? was suspended 
{ram September. 1963 and his pay for the pcriad from 1st August to 
10th September. 1968 was withheld." 

1.11. As per Aud~t Pam. the Cashier who was alleged to have 
been responsible for defrauding the Government, had held charge @f 
hiB post from November, 1961 onwards. 

1.19. During ev~dence it was stated that the Cashier was .fbt 
appointed in the High Commfssion with efTect from 20th June, lM& 
He crme to the Consular Department on 20th November, 1984 rrnd 
before that he wa;a in S t o m  Section, Naval Advisor's Oiillcf and b 



the Education Section of the Mission. He was Indian by origin but 
he held a British passport. 

1.13. The Committee desired to  know the date of issue of the 
British passport to the Cashier concerned. The Ministry of External 
Affairs in a note submitted to the Committee stated: "The British 
passport was issued to Shri Sharma in Kenya prior to his arrival in 
United Kingdom in 1948. In the domicile questionnaire filled in by 
him in 1959, he had declared that the British passport is-ucd to him 
in Nairobi (Kenya) had been lost and the number and date of pass- 
port was not furnished by him." 

1.14. The Committee enquired whether the Cashier concerned 
owned any property in India. The Ministry, in a note, stated: ''Par- 
ticulars of property either in United Kingdom or in India have not 
been given by Shri Sharma Efforts are, therefore, being m:rcle to 
collect this information " 

1.15. The Committee was ~nformed by audlt that it was reported 
by the Ministry in November, 1969 that the question of recovery from 
the cashier and other action aganst hlm was being referred to the 
Ministry of Law for ascertsming whether any legal actmn could be 
taken against him as he was reported to be a British passport holder. 

1.16. The Committee desired to know the advice glvrn by the 
Ministry of Law about further action to be taken against t h e  cashier. 
The Ministry, in a note, statcd: "The matter was not referred tc the 
Ministry of Law. However. the Legal Adviser of the High Commis- 
sion has been consulted. He is of the view that the question of legal 
opinion will arise only after the investigations regarding the mlc of 
different officials connected with the matter are completed. He is 
also of the view that since Shri Sharma is not an Indian citizcn, the 
provisions of the Indjan Penal Code for dealing with an offence com- 
mitted outside India cannot be applied. Prosecution locally uccord- 
ing to local laws would expose the intimate urnking of our Mission 
to the British authorities and bring down the prestige of our Govern- 
ment. This will be contrary to standard diplomatic practice." 

1.17. The Min1str-y of External Affairs, in their note dated t h e  
17th September, 1790 submitted tt. the Committee, stated: "The H ~ g h  
Commission has reported that no reference was made to the police 
since it w3a felt that 1 1  would expose the workmg uf the 3Iwtun to 
the British Authorities and bring down the prestige of our Gotwn- 
ment, and that the Legal Adviser was also not consulted on the main 
enquiry, since there was no legal issue involved in the investigation" 



1.18. T h e  Committee, were informed by Audit that the question 
a s  to why the defalcation was not detected earlier was examined and 
disciplinary action had been taken against an  auditor for the failure 
of audit. In the course of evidence, the Additional Secretary, Minis- 
try of External Affairs stated that i t  could have also been detected 
by the Accounts officer in London who maintained accounts and who 
was independent of the Audit Officer. 

1.19. The Committee observe that Government have decided, 
for their own reasons, not to make any report of the case to the local 
police. The Committee would like Government to find out early 
whether the cashier, (Shri Shama)  who is stated to be a British 
pass-port holder, owns any property in India and if so, whether it 
can be attached to the extent necessary. It should a1.w be examined 
as to what further action could be taken against him. 

1.20. The Committee would like to know whv no responsibility 
has yet been fixed for the failure of the Accounts Organisation at 
London to defect the defalcation earlier. 

Non-obtaining of %curity deposit from the Consular Assistant 

1 2 1  C'ndcr thr Gcncre! Financial Rules s u b j ~ t  to any general 
or spec~al inr+lructiom prcscrihcd bv Governnwnt, every Government 
servant whethrv g3zcttcJ CJT non-qazcttcd, who is entrusted with the 
custody of cab or stures shall be rtquired to furnish security, for such 
rimo~tnt as rl L)c partmclnt of thc Centrat Government or an -4drnrms- 
trutnr may prc.;cnl)c. according to circumstances and local conditmns 
in c ~ h  cast. and to csecute a security bond settin< forth :he condi- 
t lor~. unticr tvhrch Government will hold the secuntg and may 
ulC::n;~tcly rcfund ur appropriate rt 

122. Thc Comm,t:rc drew a t t e n t m  of the witness to the fact that 
no sccur~ty d c p s ~ t  wns obtained from the cashier despite the audit 
pointing out thts lacuna from 1980 onwards The Comrn~ttcc wanted 
to know the rcasans fu r  thc lapse The Addltion.11 Secretary. hlin~s- 
t ry c d  External Affairs stated: "Qn thc basis of thc 1960 report, there 
was ciBrta+n correspondncc, bctwcwn the  Covcrl;:nent and the India 
Houw, London The Hrgh Commissian wrote to us that ~t was the 
practice In the U . K  Treasury not to rcqulre their staff to prowde 
security depatrrts and that was why they canle back with thc recan- 
rncrldritlon that no scvturity depos~ts tw taken in respect of people 
handling cash In the t h r w  or  four sections in the High Commission. 
The High Cornmimion has made n spcr~fic rcommendation that they 
have e t h o u g h  check system-(wh~ch unfortunately has failed 
subsequently) and therefore, there 1s no urgent necessity to call  far 



a security deposit. In Government we felt that perhapa there was 
some justification for the view expresseZt by the High Commission in 
London. In consequence, we h u e d  on 26th December, 1962 our letter 
exempting the cashier from the need of security deposit and in that 
we had said that the sanction was being oonveyed in relaxation of 
para 270 of the General F'inancial Rules." 

1.23. The Ministry of External Affairs in their note submitted to 
the Committee, stated: "In 1962 the cashier, (who was a clerical OR- 
cer of the Consular Department) was exempted from furnishing a 
security deposit in view of the smallness of the cash transactions 
handled daily a t  that time in the Consular Department, but this was 
subject to the condition that if the cash transactions were to increase,. 
the matter should be reviwed and fresh orders of the Government 
obtained. 

1.24. The Committee enquired whether there was any limit 
prescribed for the exemption. The Additional Secretary, Ministry 
of External Affairs stated: "We did not specify the amount. We 
exempted them because of the smallness of the amount handled." 

125. The Committee desired to know the average monthly cash 
transactions after 1962 upto 1965. The Department in a note stated 
that the average daily cash transactions which stood at C'iO in 1962 
increased to 2100 approximately by May, 1964 and subsequently 
dropped to EN/-. 

1.26. The Committee enquired whether any action was taken to 
review the position regarding obtaining of security after 1962. 

1.27. The Secretary, Ministry of External Affairs stated that the 
High Commission did make a reference in 1964 on the basis of the 
audit inspection report. 

1.28. The Committee pointed out that the daily cash transaction 
had increased from £70 to E 100 between 1962 and 1964 and en- 
quired whether any action was taken to review the position during 
that period. The witness stated: "There were standing instructions 
from us to all *':--!ens if the amount increased then they should 
automatically obtrin the security deposit. The High Commission 
failed to take any action." 

1.29. At the instance of the Committee, the Ministry of External 
Affairs furnished a copy of the letter dated 3rd December, 1964 
from the High Commission of India to the Ministry (Appendix I). 
ln that letter the High Commission approached the Ministry of Ex- 



terns: Affairs for the continuance of the exemption of th clerical 
dlllru: from furnishing a security deposit on the followhg pundr  

(i) TJM daily collections made by the clerical oBmr had in- 
creased from E70/- in 1962 (i.e. at the time of exemption) 
to approximately E100/- during the period 1-44? to 
31-5-84. The year 1963 was a busy year for the collection 
of consular fem. The fees had fallen off recently and 
the daily intake of the clerical ofker  had averaged ap- 
proximately E m / -  (i.e. E20/- more than in 1882 when 
the Minisay granted the exemption to the clerical officer 
from the furnishing of security deposit. 

(if) There were no sanctioned posts of 'Cashier' in the Mission. 
(iii) The Members of the local staff who were handling cash 

were doing so, not out of their own choice and were not 
at present getting any special remuneration for that work 
which had been entrusted to them by their respective 
departments. 

(iv) The Checks and counterchecks that had been instituted 
in respect of the receipt and handling of cash in various 
departments of the Mission made the possibility of defal- 
cation by the officers handling monies remote. 

(v) If continuance of the waiver of security deposit was not 
agreed to by the Ministry either in that particular case 
or in respect of the other officers handling cash, it would 
be incumbent on the mission to insure those officers under 
a fidelity guarantee insurance and pay the required an- 
nual premia on their behalf. 

1.30. The matter was under correspondence from 1964 to 1967 
and on 23rd Much 1967, (Appendix 11) the Ministry conveyed the 
sanction of the President in relaxation of the General Financial 
Rules to the exemption fkom furnishing security deposit by the 
Consular Assistants handling daily cash collections not exceeding 
Rs. 2001- on an average. 

1.31. Meanwhile, in 1965, orders relating to the swurity deposits 
to  be obtained from officials handling cash in Mtasions/Posts abroad. 
were issued in the Ministry of External Maim letter No. Q;'i48/4/ 
BFI1/63, dated 27th December, 1965. (Appendix 111). In the above 
mders, the Ministry laid down the amounts of security to be re- 
covered in respect of different slabs of amounts of cash handled by 
the oficers concerned in excess of Rs. 2001- per month. The cxemp 
tion upta Rs. 200/- p.m. handled was only in respect af India based 
offkiak. 



1.32. The Committee wanted to know the reasons for the mgb 
Commission's failure to take action on the orders issued in 1965. 
The Additional Secretary, Ministry of External Affalrs, stated: "It 
is not that they did not take notice of these orders. The High Com- 
mission came upto us with the recommendations that the cxhting 
system is working well and therefore, these orders should not be 
applied to thzm. The letter from India House in response to Gov- 
ernment orders was received on 5th April, 1966 in which they said 
that the procedure for handling of cash was working satisfactorily. 
They had a thorough system of checks and countercnecks to provide 
adequate safe-guards against the possibility of loss of ~noncy ctc. in 
the  process of operation of the accounts. These arrangements for 
handling cash are known to the local audit. In 1967 acting on this, 
we issued these general orders." 

1.33. The witness further added: "In December lX5, ordrss, the 
Government had made it clear that this esemption shouict hc given 
only to India based staff but because the cash in the consular De- 
partment was reaIly handled by a non-Indian local mctmbcr, India 
House made a representation. On that basis we issued a spcrlfic 
letter to the Indian Missions in 1967 in which we referred only to 
the quantum fixed in 1965 orders. We did esempt the local cm- 
ployees also from the need to pay security deposit." 

1.34. The Ministry, in a note, submitted to the Committct- oddrd 
T h e  amount of Security Deposit in terms of thr orders of 27th 
December 1965 calculated on the basis of average daily cash rcccip!~ 
of E 100 would have been about & 6UO/-. I t  is regrettal)le that cr-rors 
of ommission. commission and of judgement and l a s ~ t y  at various 
points of control and checks in the High Commission of Indirt. 
London, had taken place and resulted in the defalcation of consulctr 
fees." 

1.35. As regards the present posii?on, the Secretrtry. Ministry of 
External Affairs stated: "Now the H ~ g h  Commission h a w  assured 
us the deficiencies have been put right. Both the people in the 
c a d a t e  section are India based and have offered financial gua- 
rantees." 

1-34. The Committee a n  concerned at tbe sucrmrivc attcmptx 
of the Higb Comaindon to frustrate the efforts of Govcmmcnt (r, 
bposc tbc conditioa of obtaining S~;ec!rity D ~ r m i t  fmn the Can. 
stlkr Adrturt handling cash. Xroaically enough the High Com- 
missioa has beta M a g  l k i r  view that no sccutlty war nclresmry 
m tbslr fad& t h t  a thrsclgb system of check5 and rauatcr-cbrdu 
to provide adequate safeguards against the powibility of knr d 



lnoney w u  avaihbh. This, to sag the least., was not a responsible 
attitude to be Wren .s Audit had been repeatedly painting out the 
sbortcominp in tbe system of handling and lliccountal of easb The 
Committee would, therefore, like it to be examlntd as to how sncb 
proposals were initiated without verifying the actual position vis-a- 
vis the Audit remsrka. 

1.37. The Commfttee de rot &ad that any reason for t h t  non- 
recovery of the Qcpo$t oven after the receipt of the final 
or4ers ef Go- & M&, 1967 as the daily cash trandiactiona 
~moraltkd to d asra than Rs. teO'- It was only after ttw de- 
falcation came to ligbt in Audit that the High Commission thought 
it fit to obtain financial gurrrntce in 1969. The Committee would 
like this lapse to be- h t m  with a view to taking d t a b l e  action. 

,Failure to observc & and laxity in nrpcrvi4an 

138. According to Audit the defalcation was readwed pos:ible 
by the failure of the consular officers to ohwrve the prexribed rules 
and ccmduct the checks requircd to bc c s e r c ~ w d  In !xindl~nq of ca\h 
and its remittance to the Treasur;, ma~nt rnance  of fee cash-book 
and retoncllint~on of cons~ilar st:~mp; with tht* fee r~ '1I tSd During 
evidence thc Comrn~ t tw  w(,rc infcrmcd that the nccwntant  himwlf 
used to  recclve the mnncy As regards the supirrt;lsnry crmtrol 
avnilaLle the Secretary. bfln~stry of Est r rna l  Affa:rs stated: ' i n  
'1904. when the dcfalcatron took placc. thc procdur :  was l ike th:s 
The upplrcants who came for paslport or consular fnc~iitrcs rrwd tn 
depostt the nmount tvrth thc accountant/cit.;hlcr. 11.2 used t o  accep! 
the  money give a rccclpt, fill up the fw cash k m k  and then send 
the remittance to the Treasury Hc wns under thd: supervision of 
o higher E x t ~ u t i v e  Of?lcer and above htm was n snior Executive 
Oficer Then there was t h r  F i r ~ t  Secretary. The physical handitrig 
of cash was done by the accountant and the writing of thc books 
was also done by th r  same C a s h ~ e r  Other otllcers wcrtb having 
supcrvwory functions to sr*c that cvrry thing was going on well" 

1.39. T h e  Additional Sccrctary of the Xlmistry addrd: "The crux 
of the mntter is %.re has been fn.lurr? of ?;uprtrvmon. We must 
confers that  there has been failure on the part of the supc.rvisoz-?. 
staff and very certainly on the part of the immediate supervisory 
staff. Part of it arose primarily, because the function cf receiving 
a s h  and also of accounting (though not in the scnx of bringing 
into the Anal accounts but in the wnsc of putting these flgurcs down 
in various reliftstem and transmitting them to the  Accounts Depart- 
ment) were tomblned in one pcrsnn and that is what has made this 
& h k a  tion m j b l e . "  



1.10. Exgetntng Pu,rtbq he continued: "Our rules p r ~ d b  tW 
the cadi book *OW b t , p  by the imrnediite stapqiw 
but> tbh not b&m do* There are a number of 0 t h ~  pa&@r ' 
details. bk" the rJa;sitement,. when it was sent up to the -9 
-lpb?en'f %* to be countersigned by the s u p e ~ o f y  
But. it h e &  %&en sometimes even in Government Departmcl3tr 
that the m ~ s o r y  officer takes a man on trust. He baa put his 
Mgnature and therefore he has to accept the m8pWlt#lMUtyty, but the 
:fraud has b committed in the eense that thb porttculpr gentle- 
man used to show one hundred pounds less. ThaFa we9 a way of * 

parevepfing that because i f  the statement had gome on return koa, 
the Accounts Department to the Coneular &a, it would not have 
been possible, but it went to the cashier.'" 

1.41. The Committee desired to know specifically the nature of 
#e checks to be exercised by each of the supervisory ofilcials at  
various levels in the Consular Department of the High Commission. 
"The Ministry, in a note, submitted to the Committee furnished the 
 tion on as follows:- 

"Normally the following checks are required to be exercised 
by the Supervisory Officers at lfferent levcla in the 
Consular Department: - 

(a) receipts for monies received in the Consular Dclprt- 
ment have to be signed by the Supervisory Of!lcer con- 
cerned or by an officer duly authorised by him in thtr 
regard; 

(b) ( i )  each entry in the Fee Cash Book has to be attested 
after due verification with the total amount for which 
receipts were actually issued during a day; 

(ii) daily totals of cash in respect of items for which receipts 
are h u e d  should be tallied with the total amount frrr 
which receipts were actually issued during a day; 

(iii) statements of remittance of cash etc. to the Acenunta 
Department (main Cashier in the F&s!an) Ls to be 
cheked and signed after due verification with telercncr 
to the entries in the Fee Cash Book. Thta win ensure 
that the total amount rdudly reccivarl b remittrd ra 
the Accounts Department; 



(v) cntrkw in the Cuh Book fn respsct of refunds made 
ahwld be checked with relwant records to e n h e  that 
t k e  represent the refunds actually due (total amount 
received less actual cost of SeNice); 

(vi) copy of the remltknce statements received back in the 
Accounta Department should be compared with tbe 
entry in the Cash Book in order to e m r e  that the 
amount remitted by Consular Department h.p actually 
been received by the Accounts Department. 

(c) the entries in the Consular S.tamp Rcgirter should be 
vertfled with the balanct of stamps on hand; 

(d) a monthly return of "plus and minus memoranda" duly 
supported by the manciliation statement in respect of 
dues, i f  any, is to be prepared with reference to the 
Fee Cash Book and the Consular Stamp Register and 
forwarded to the Accounts Depertment by the Consu!ar 
OfRcer concerned; 

(c)  a half-yearly certificate of physical verification of con- 
sular stamps is to be appended in the prescribed form 
to the "plus and minus memoranda" in the months of 
March and September every ymr.'" 

1.42. Referring to the admitted laxity on the part of the super- 
visory staff, the CommittPe enquired whethar any sction was taken 
aglr~nst them Tht* Add~tronal Secretary. Ministry of External 
Aftaim stated: "Not yet Only after the final audit report came 
somettme in June 1969, wc had called for reports t.mri India House 
and the lest letter came ta us was in Dcc5rnber. 1M9 or January. 
1970 and another lrttrr in February. 1970. W P  wrote to the India 
Houw oskmg them for specific information mgardtng action takcn 
against supervisory staff, rmmctl~atlon of the amounts and other 
wnnccted matters. I n  .Stpptrrnbcr. 1970. the High Comrnissian has 
~cp r rc ld  that it \vcu\ci be verv dimcult to p~npuint the rcsponsi- 
b~l i ty  .w far as the suyerwsory staff is conccrrmed. The IliniCry 
was no; satisfied and tbcrrfore we shall probably say that it should 
rlol he difficult to pinpoint respnsrbilrt). We will have to consider 
what action should bc taken agotnst the Supervisory Staff The 
witnesf further added. "So tar as Lhc Ministry of External Affairs 
f s  concerned, aceording to the lotest letter which we have r e c e i d ,  
4t is stated that ~c fixation at the responsibility Is a very difficult 
task but the main mponsibfEtty lay w ~ t h  the wperviJory staff. 
Since the caw fa a diffused one. it ir ddftcult to pinpoint However, 
we ~hal1 probe into the matter further and we ahall also invcstigab 
f ~ r t h c r . ~  
900 All) L.S.-2. 



1.43. The Committee drew attention of the witness to the fact 
that there were differences between the monrhly statement d d 
m t  to the Chief Accounting Ofifcer (which was p-rtd on the. 
basis of totals in the fee cash book) and the plus and mfnus, Memo- 
w d a  prepared by the Treasury of the total collectkm received by 
it. during the month but these two statements were not linked u p  
and the differences remained undetected. Tbc Committee want& 
to know the reasons for this omission. The Additional Secretary. 
Ministry of External Affairs stated: "There were some irregulari- 
ties. We have had a system 01 accounting and an inbuilt system of 
checks and counter checks and balances but the thins had gone uq- 
detected. If they had linked this with plus and minus memoranda. 
they could have been detected." 

1.14. The Ministry, in their note. dated the 17th September. 1970 
stated that they were now examining the High Coxnmission'r report 
with a view in* alia to the fixing of responshility for t t w  Inxi!!. 
in control by the Supervison Omcers. 

1.45. The Committee asked about the further de~elopmcnts of 
the case regarding progress of enquiry. flxation of responsib~lity on 
the supervisory offfcials etc. The Ministry, in a note suhmttted t q  
the Committee stated: "The High Commission in London hay i-nnmr- 
nated a senior officer of the Mission to condu~t the cnqulri. TIw 
enquiry will be done under the personal supervision rf t h e  H I C ~  
Commissioner himself Findings of the enquiry are awnitd." 

1.46. Drawing attention of the witness to :he fact that b t h  'he 
functions of cashier and accountant were vested in one indjvidual. 
the Committee enquired whether the procedure was pcculi~r ml\- 
to this Mission in London. The Additional Swxetary. Mtnlstrv (I! 

External Affairs stated: "There IS no questio? of any spwrsl prr- 
vilege here. The majority of our missions we small and we have 
a very skeleton staff there. In such a case *we cannot cnforre lhc 
rule and Government permits relaxation of the rtilc whcn :hcv 
sanction only one man. Normally under the rulm t\vn functlfina 
should he separated, but in London the Accounts ikpartmcnt rp 

located in a place called Jermyn Street which la far sway from the 
Consular Department. The High Commission felt rS~lht1~ nt that  
dme, hut wrongly as events turned out to be, tho! cxrrting supcr- 
v~sory ofilcers would exercise the check. We arc wiser nfwr the 
event, hecause somebody has been in operation for quite !an# 
time. We did point out to them that the Cashier rhauld be rn Indrr 
based officer so that we have full  hold an him. wc(md1y the two 
functions should be separated. This could not he donv as the: tm 
ofhm viz. the Cashier and the Amuntan t  in twn dlnttgs 



buildings but now they are in the same building and an hdin based 
oftleer fr  dd!q thir work. We are inrirting that the two function# 
should be performed by two different ofTicm." 

1.47. T b  Committee pointed out that nome of tbe hfldencies, 
which were bruught to tho notice of the High Commission in Seg 
tcmber, 1968, as won as the defaicatfon was noticed, eontlnued to 
exist even thereafter aa It was noticed an 25rd April, 1969 that the 
fee received from 27th March, 1- onwards had not been remitted 
to the Treasury and that the fee c a ~ h  book had not been written up 
and attested. The Committee wanted to know the reasons for the 
lapse. 

1.48. The witness stated: "India House has now certified that 
confess that there has been a failure on the part of the supervisory 
by the First Secretary himself. But in spite of the F!rst Secretary's 
and the Supervlmry Staff's s u ~ ~ o n ,  certain shortages and ir- 
regularities did take place." 

1-49. As rdmittmlly tbem hu been h laxity on the part o f  
wpervimry ol&sn which madered tbe defalcation W b k .  the 
Committee would urge Government to have tbe enquiry already 
staled to h v e  been Initirtcd raadcr the persood supemisinn nf t k  
I&iab C o m m h b e t  expedited l ad  approprhte w t k n  taken ~ d c r  
intim8tioa to them. 

1.58. Thc C o m d l l u  take a rwtrkwra v k w  of thc pedstcnce of 
certain defects, such as aon-remittame of tee received promptly 
h t o  the Treasury and noa-aeco~rtd of fee d r d  even after the 
defalcatkn but ~ v m c  to aotke, whkb tndkaicl Ibc need for 
phrgging forthwith dl loopbob and making urptrtFirion more 
stringent and effective. 

Lack of pronrpt attention to Aedit objcctforar + .  

1.51. When it was pointed out that the High Commission a t  
London could have taken the comments af the audit a little more 
slcrlously and got the things settled them nnd ther? and even I ~ & -  

ed suggestions from audit as to haw things could be settled rather 
than every time making a reference ta the M~nlstry. the Secretary. 
Ministry of External Maim dated: " Sa fer as the implemente- 
tion of the audit suggestJons rs concerned. we &all t ake  wrious 
note of your su&ans that the audit objections wdl k taken 
rwrioudy by the High Cornmimion itself." 

1 s  Tbs Cbmumittcse lot UI lmpmshm that proper a d  prompt 
attendon was uot pdd by the High ComnstrJoo in Lamdon to the 
Atdit ternarks a11 ymrr Tbap would like Cormanent (o 
examine bow fm Us H d  of Ibs &ce (flnt Sacrelaw) brJ &SF-- 



Qd his -butler in regard to settlement of audit objections dam 
1110. Tba Conrmittes need hardly s- tbat Audit obwtonr, 
should not be taken iig?~tly in the interest of sound finmckl 
-at. 

Mdurures 
1.53. The Ministry of External Affairs informed the Committee 

iz a note submitted to them, that remedial measures had been 
&ken by the High commission which were as indicated below:- 

(1) Specific work has now been allocated to the supervisory 
ofaeers of the Consular Department. 

(2) The Cashier's work has been entrusted to an Ind ia -bad  
Official. Both the Assistant and the Clerk dealing with 
cash in the Consular Departmmt had been covered by 
Fidelity Guarantee Policy. 

(3) The daily cash is checked by a supervisory officer nlang 
with the receipts issued. The amcunt received on each 
day is deposited in the Treasury the same day. The 
First Secretary (Cons) now carries out surprise chcck of 
the accounts books. 

(4) An uptodate account of the consu!ar stamps i s  bvinr: 
maintained. The remittance statement is checked t;. the 
supervisan officer w ~ t h  relation to  t h ~  daily t c ~ t n :  of the 
cash and js signed by him In token tnrrcof. 

(5) The Accounts Department has been advised not to rt..eivc 
any remittance unless the rcm~ttance stntrrnrwt 15 signed 
by the supervisory officer. Rcgu!m rtvctpt la w n t  l ~ v  
the Treasury tu the supervisory officer l r c r l  and no: tn 
the cashier. The supcrvlsor?; oficer thcrcafter check, I! 

with the entries In the cash book n.akc Gurc t h a t  thL. 
correct amount has bc*cn rt~celved by thtk Trmwr\  

1.54. Other measures taken for strearn!lnir,g t i t c  arcr tu r~ t i :?~  
arrangements of the Consular Department arc: 

(1) As soon as individual asks for a passport, the omctal of 
the Consular Department should 1 w . m  a? a~th~lti l*~!tkrn 
in favour of the Acmunts Lkpartmrn: to rccvrvc Ihc 
money; alternat~vely, an cr!%ficiol of the Amuunta h j ~ r t -  
ment m~ght  be sceted with the Consular Lkpartrncnt (m 
receipt of the money, thr? Acco~lnts Ikpartrncn: urll 
make an endorsement to the effect t h t  the ;imourlt lrsr 
been duly recelscd and will w u c  B rtwr:p! 

(2) Periodical rotation ol the existing lacat stan. 



(3) The Chief Accounts OlRcer would conduct regularly an 
internal audit of the accounts of the Consular Department 
according to a time and audit schedule of his own choos- 
iag. 

1.55. The Committee desired to know when ;he remedial mea- 
sures were taken. The Ministry in a note stated: "Adoption of 
remedial measures was reported by the High Commission in S c p  
tember. 1969." 

1.56. The Committee enquired whether the Ministry had made 
any case study of the details so that comprehensive instructions 
might issued to all missions abroad in order to a v o ~ d  dcf,tlcatirzn 
in future. The witness stated: "Our existing i n s t r u c t ~ ~ n s  are 
suitable and if properly followed, then there will be no defficulty. but 
the implementation is lacking." 

1.57. After p ing thmugb tbe debUs of tbe case, tbc Committee 
have come to tbc ~ n c l u s i o n  t h t  the Wgb Commission in London 
ought not lo  have entrusted the functions of tbo c ~ h i e r  and ar-  
countant to one individual. Tbhr fundrmcat.l mistake coupfed 
with iaxlty in supervisory tbntrd largely d s  tbt defalcatmn 
possible. Some rmnedi.1 dcpn have h e  kon h h n  which inciude 
appointment of an lndia bscd o8iei.l as cashier. Tbe Cammittce 
would suggest t h t  the position in this regard in otbet Missions 
posts abroad be rtvitwel comprchc~rivcly in eoaaultation with 

c~mptroller and Auditor General with 8 view lo rationalising the 
arrangements for handling cash and laving M, scope for any mani- 
pol. tlon. 



CHAPTEB Ll 

mnistry Qf Xmdustrial Deveioprrrcnt, Internal Tradc and Compul  
AitP1m (Departsnent of hduBfria1 bevtlupment) 

Lorres to small scale cottage industries, etc., in Delhi- 

Audit Paragraph 

2.1. Mention was made in paragraph 106 of the A u d ~ t  Heport 
(Civil) 1965 of the default in repayment of bans  advanced by &lhi 
Administration for establishment. promotion and devclopmcmt of 
industrial units. The foilowing pamts came tu  nuticr on ii tcst 
check of the accounts of the loans in 1969:- 

( i )  During 195233 to 1967-68 Rs. 144.06 1akh.i wcrc p a d  as 
such loans by DeIhi Administration t o  ;1.042 indu.trtal 
units. As on 30th September. 1W9 recovery of loans was 
in arrears in 640 cases, the amount ovcrdut. for mcnvcry 
as principal and interest b i n g  Rs. 4.34 Iskhs and R J  2 04 
l a b  respectivel).. Of those. 519 cirscr of default 
(Rs. 3.87 lakhs as principal and Rs. 1.79 lakhs as interest l 
had been reported to !he Collector for ric.:.\.cLry as nrrvors 
of land revenue 

22.  The Committee deslrcd to know the present posttrim ( r  t?, on 
2fst September. 1970 when ev~dence w ~ s  rewrded)  of rcpynent  
of low by the defaulters T?rc h p a r t m e n t  af Indw 
trial Development stated that  the number nf drfsu:ar t r  had d*ct*rc 
ed fmm 64&l !Q 424 About two hundrd murr peolrlc had stu-trd 



ccrpoying .nd had been able to clear a part af their outstandings. 
.The amount in default wall stated to be Rs. 3.01 iakhr out of the 
wl loan ot Rs. 144.06 lakkr. G f h g  the break-up of daaultors 
pcriod-wlne the witnem utated: "On 90th September, 1969 the 
number cf cases mom than ftvc years old wes 187: this number 
ho, gone down now to 155 (amount outstanding Rs. 1.91 lokbrr). The 
p u m k r  of cuer mom than two y t u o  old was 199 and thb ha9 now 
come down to 159 (amount outstanding Rs. 84 thousands). The 
number of cases more than one year old has come dawn from 2?1 
$0 110 (amount outstanding Ib. 29 thousands). There has been a 
very great improvmrent in this " 

2.3. The Committee wanted to know the number of cases of 
default noticed subsequent ta 30th September, lM9 upto 30th April, 
1970. In their written reply the Department of Industrial Develop 
msnt had stated. "the number of c a r s  uf defauit n o t i d  sub=- 

,quently uptil 30th April. 1970 is ,330. Appropriate action has k e n  
taken in each case for repayment of loan." 

2.4. The witness added. " . th* borrow era arc 
generally a class of people who arc amall artisans and small tndus- 
trialrsts and the total amount to be advanced to them IS k l m v  
Rs. 5.000 and normallv it is below Rs. 2.000; majoetv of the t3ses 
are only given Rs 1.000 The money is required to be grvm onlv 
r m  I personal guarantee but as o measure of abundant cautlun, the 
Drlht Administration 13 taking suretlcs also from them But 
defaults have occurred. There have been mdustrial fluctuations and 
small  indurrtry was also affected." 

2 5. The Cnmmrttee ddes~rcd to know k I  anv laan had bemme 
krrecovercible and whether there were any penreg who had taken 
loan and are not now traceable. The Secretary, Department of 
Industrial I)evrloprnent stated. "Legally none of  thew rtemg b~ronw 
irrecoverable. In the cpse of Government demand it is for a long 
period and can be extended. But loan may become irrecoverable 
if the party is unable to pay. We have rnstituted promedings under 
the rules. They are given algo extension of time. We look into 
' he personal amumrtances . . . . Dunng 18 years only 6,780 rupees 
b v e  been written d i n  10crses as totally ~rrecoverable" . . As 
regards the l o a m  who are untraceable the wrtness stated. "five 
partlln were untrsnd. Three c r a ~ a  are referred to police. ns Adrnl- 
nistration could not fbd them. One case is referred to Collector. In 
the fifth csw recovery 1% effected tiom srtwty of monthly in~tal- 

menQ of RB. 25.. . . . . . .The amounts involved arr Rrc 800: Rs. 460; 
43s. 1500; Itr. 1800 and Rs. 1000 curd in aU Rs. 5060 against 5 peoplen. 



2.6. The Committee wanted to know how many ~ O M C ~ S  went 
into liquidation, the amount of loan given to each loanee and the 
amount outstanding at the time they went into liquidation. In 
their written reply the 'Department of Industrial Development had 
stated: "10 loanees have applied for liquidatim. The cases are 
pending before the relevant authority." In a statement furnished 
to the Committee i t  has been stated that an amount of Rs. 25,469 
was outstanding at the time they went into liquidation out of 
Rs. 43,200 advanced to them. 

2.7. The Committee enquired whether there was any casc where 
loan had been given to a defaulter and what check was exercised to 
ensure that no further loan was given to a defaulter. The Dlrestor. 
Industries stated that there was no such case and in order to  tmiw 
that no further loan was given to defaulters their names \vcw cnte- 
red in the ledger. 

2.8. Asked a b u t  the cases in irhich the amount n! loan had not 
been utilized for the purposes for whwh i t  was q l t v n ,  the D I ~ c c . ~ . ~ ~  
of Industries stated that \+.henever such cases came to Ijcht. thcs'.' 
got the loan rmvered  Such cases were referred to the Collr~cclr 
To a further q u a q  made b?. the Comm~ttee wi th  rcgrtrd to t ? t t  

number of such cases, the amount of the loan involved and the 
actlon taken by the Government, the Ikpartrncnt. 
of Industrial Development, In their written note have stated "In 
accordance with the cond~t~ons of the grant of loan, a lwnec is 
required to utilize the loan for the purpose for whtch it was grant- 
ed within a period of three months. In t h ~ s  rcsrcft venficati~ FI 
was conducted in the cases of loanees of the year 1959-60 onward\ 
Out of 1998 cases of loan granted in 1959-fiC) onwards mrs-utrlm!mn 
has been reported in 138 cases. In 104-1 cases relat~nfi to I he pvr .cd  
prior to 1959-60, \.enfication af the utillzgt~on was not tsc~ssiblv d,~c 
to the lim~ted time at the disposal of the Dcpormcnt :rnd r n m  of 
the cases having been constgned to records after rlearoncr r d  all 
the dues." As regards the amount of loan mvolvd and the wtmn 
hken by the Government, the Department of Industrial D c v t h p  
ment had stated: " .. .I38 cases mentioned above mvolve it rum of 
Rs. 3.96 lakhs. Out of these full recoveries hovc l,wn vflwted in 35 
case involving a sum of Rs. 88,000. In the remaining 103 cMcr a s u m  
of Rs. 1.87 lakhs is outstanding against thr loanwr Thew c a m  
stand referred to the Collector for cffectng rwcwencs a$ rrrrrn of 
land revenuen 

2.9. Tht Committee wanted to know c s ~ ,  ;,ny, whore the 
rndustrles did not exist In a writwn reply th* w r f ~ ~ n f  d 



fndustrfal Development stated ''upto the year lM7-68, loons were- 
given to 3042 ualtr. A rurvey for all the units ha8 been conducted 
recently and it war mvealed that 1 1 9  wits are in existence. Out 
of the balance 1103 cases, 561 have already cleared their dues. In 
the remaining 54!J caws who have either defaulted or changed their 
place of budnets and are not paying their insblments regularly, 
part recoveries have been efTected in 284 caws and tecovery pro- 
ceedings are in progress against the remaintng 2W units. In t h e  
W cases a sum of Rs. 16.70 lacs was originally advanced ns loan 
out of which a sum of Rs. 7.76 lekhs is outstanding." 

2.10. The Committee desired to know bow t h r  quantum of loan 
to the various industrial units was determined and the analysis ~f 
loan granted to 30112 industrial units upk, 196748 with reference to 
the quantum af loan as also the nature of the industries. In  their 
written reply, the Department of Industrial Development have stat&, 
"Loans arc granted In accordance with the  proviaiun of Klelhi State 
Ald to Small-wale and Cottage Industries Rules In accordance 
with clause 9(2)(s) thcrrvrf loans norn~ally do nat r.xcec4 Rs 23000 
or 75 per cent of the oppiicants own investmcnt. In specia! caws 
loan upto Rs. 50,000 can be g r a n t 4  i rmpec twe  01 the parties' own 
~nvcstment. 

The Loon Advisory Board of the Delhi Admmistration have 
iald down the  fvIhutn l :  crlterdt for grant of bans tc, small-.sale 
tndustrics. 

( I )  h a m  should not rxccrd thc manlh ly  average t:;rn-o\.r r 
of the unit or W per cent uf thrtr otvn ~nvtstmcnt wh1c.h- 
ever l?i lesls; 

2.11 Wren a s k d  by the Cornmtttee about !he nlexlrnum ~wrird 
a l l o u ~ d  for the repayment o f  lrren and thr  crlaerm adopted for fix- 
ing the time-ltmrt and whether the forrnrl~trrs  rclrtmg to thc loan 
are cnrnplcled prtur to or after the lonn 1s p a n t 4  tc the mdlviduals. 
the Secretary, Department of Industrial kvrloprnenl stated, "'It 
is  unffonnaUy  en yeam for evev trodv " As regards the forma- 
ltUea the w f t n ~  stated thot loan is $wen only after the full enquiry 
In conducted. 



Split-ttp of the loan granted Industnj-Wise - - -- - -- - - - _._.-- ---- - -- 
Description Total Total loan 

mrn hrr adytrr~.i 
of units (Re.) 

20. Fond Mamfacturing Industries . . . . 
zr .BcwmgcIndustr ic~ . . . . . . 
22. Tobtm Manufacture . . . . . 

23. Mrnufacture of Textiles . , . . . 
zq. htarmfmurt of Footwcnr and nmdc up 'l'cxtilc G i r d s  

25. Mamfacturc of Wwd Pi Cork . , 

26. Mcrufro~'rc of F ~ r n i t ~ m  I I  d I'i)i!cr~ . 

2 7 .  hlanuiacturc rf P ~ p r r  8. i'qw I'ducts . 

28. Printing Puhlidling and allreti ~ndustrics 

29. hlonufoctum of L.cot hcr and Fur I'ndt~.f\ n c r p !  
i'mt\vear . . 

30 . Manuii cturc of Rubber f'n dt.ct< 

2.13. At the instance of the Committee the Dcportmcnt of l n d w  
trial Development furnished the followrng infarrnaUon w ~ t h  regard 
-to the performance of certain units which were o u l d d  wrrh grant 
.of lams upto 1967-48 with spcciftc reference to tncrclra In produe- 



iion and the h o m e  gmwth etc. 

"A r w e y  of the carre8 in which loam upta Rs. 5000I- and 
more were granted during the year 106142 to 1WS-66 har 
been conducted. Out of 397 unlb follfng under this' cate- 
gory, comparative data regarding production b available 
in 260. At tRe tlme of giving loan the annual production 
of these 260 units totalled Rs. 240.20 lakhs and at the 
time of the Survey it had increased to Rs. 717.78 lrkhs 
which i s  nearly threc times the prmious figure. Regard- 
ing income it may be ?aid that these being mall scale 
loanees, a system of regular and methodical account is 
not in force in a number of cases end the Rgure of annual 
profits are not available in ail cases. However, it has 
been passible to collect eomperallve data in 130 cases The 
total income of thew 130 units was Rs. 14.04 lakhs at the 
time of giving loan and her increased to Rs 51.49 lakhs 
at the time of the survey." 

2 14. The Commtttee wanted to know the present strength of the 
Inspectors, the perradwiy of the inspectton of Lhe mdustnal unrts 
and the actual number at unrb tnspectd dur~ng 1967-68 to I@@&-30. 
In t t w r  written rcply the Department of Industrtal Development 
h a w  stated that the atrcngth of the Inspeclors of I a n  branch is 7 
at present. Sa far as the penodrcrty of the mrpclcttonil and the 
nmlbrr of the units inspected during the rbovc pen& is concerned. 
thc Bpr t rncn t  of Industrtal have stated. "All hanee umts are 
generally tnspcttri wllhrn o period of 3 to 6 months after the grant 
of loan lo chcck up whether the loan has been properly ~r~l l sPd  or 
not After this, aprrclol attentton ts p i d  to dcinultvr capes. for which 
circle-wise registers have been rnambined and the Inspectors conti- 
nue to \-lait the units to persuade t he  loanem for repayment of their 
dues. During the w a r  196768 to 196970. 2347 Inanee units were 
vt.s)ted by the Inspectors'* Wfhtn u k d  dur~ng evidence whether 
the present number of inspFcton were adequate to do the job, 
the witness replied that in all t hen  were 34 inspectors Of thew 2 
inspectors wtrrked in the o h .  8 inspectors \\-we p.it on job in rt 
special cell and front amongst the remaining. 4 to 3 rnspectors had 
been posted in each zone They were not an the srlrenbqh of the 
Recovery Section. . .The witncsa a d d 4  thnt at the time of Audit 
i t  was not posajtds ta G6m-V nn with only 7 insperton. When they 
again ~ o b  for mars petwnnel but the Adminutration dld not a F  
to give more rkff with the rt.lcult they tried to do work wth the 
a=iaitrrncc of other inrrpccton " I 



2.15. With regard to 102 cases (Rs. 8.50 lakhs) on 30th Sept@m- 
i ber, I969 pointed out by Audit where insurance policies against 10% 

or damage by fire e k .  were ~.equir& to be furnished by the 
borrowers, the Committee were informed during evidence that there 
were only 19 cases where the policy had not been taken. 

2.16. The Committee feel that the position regarding repayment 
of 10- is not satisfactory. While the number of defaulters came 
h w n  from WL-arnount Rs. 6.44 lakhs--to 424 involving an amoun( 
of b. 3.04 lPLb (principal and interest) as on 30th Scptclmbcr, 
I-, 338 £resh cases of default occurred between 30th Scptcmbcr. 

to 30th April, 1970. The cases of default include 155 raws 
(amount outstanding Rs. 1.91 lakhs) which are more than 5 yrars 
old. A recent survey has revealed that in 549 ~ 1 1 6 ~ ~  t h ~  loanct.3 
bave either defaulted or changed their place of busincw and arc ant 
paying their instalments. Out of these cases part rccovcries hate 
been effected in 284 cases and recovery proceeding arc in progre5s 
.$ainst tbe remaining 258 units. The Committee desire that \ igornu* 
steps s b d d  be taken to recover the outstanding anlount from thc 
defadters and special attention sbould be paid to the old case\ 

2.17. The Committee have also noticed that seme of the toanre* 
have not utilised the loans for the purpose for which they wtrc 
pnnted to them. Oat of 1988 cases of ioans granted from 19SI1.60 
onwards, m i d s a t i o n  have been reported in 13R c a m  involt inp 
a sum of Rs. 3.96 lakhs. Out of tbese cases recoveries arc stated to 
have been effected in 35 cascs while tbe wmnining 103 c a r %  involt- 
bg a sum of Rs. 1.87 lakhs am still outstanding and haw becn rctrr- 
red to tbe collector for recoveries as arrears of land revcaw "fhc 
Committee would iikc Government to analyac m d  invfstigrir the' 
rcctsoas for misptilisation of loans by the parties and apply w r w r y  
correctives, 

2.18. Tbe Committee dso desire that prompt whr~ should tn 
future be token &ast the units which do nd furnhh tblc iavrrruwe 
policies within tbe prescribed period of 3 month* tram the m j p !  
of loans. 



MX.NISl'RY OF LABOUR, EMPLOYMENT AND REHABYLITATION 

Audit Paragraph 

3.1. About 466 acres of land lying between the railway h e  and 
the Delhi-Mathura road along the w l e r n  boundary of Fandobad 
tr wnship wan acquired by the esatwhPle FarIdabad Development 
Board in 1950. Although this lnnd did not originally form part of 
thc township, it was acquired lest it should fall in the hands of 
spcculrptors and haphazard construct~on sbould come up rnarrlng 
thc township. Ra- 4.62 lakhs being the cornpensotion a m e s d  hp 
tire Land Acqu~sition Collector were deposited In the treaxuq in 
August, laM7. S l m  the land wap not rcqulrad for any apecihe 
pi;rp)w. the ownership of the land was got transferred In h e  name 
, I the Ministry rn the revenue rccortl and the owner; af the Iand 
:\w dlcwcd to cult~vale rhc lnnd. 



of 466 acres of land acquired by the erstwhile Faridabad  develop^ 
m a t  Board in 1950:- - , 

"Aruutilised forallounent to industria . . . * t 0 7 0 ~ m ~  

A m  across the railway line included in the township . - 40 ww' 
Area utiliscd for approach rods to the township . . . . . ~ o m ~ r i  

The total is 187 acres. The balance left is 279 acres. Of this 27 
acres is leased for cultivation. The balance comes to 252 acres. Out 
of this again 223 acres have been included in the green belt by the 
Town Planners. The remaining area has been earmarked for resi- 
dential purposes!' 

3.4. Asked if houses had been constructed on the 27 acres of land. 
the witness replied that no houses had been built so far. 

3.5. The Committee desired to know whether Government had 
taken actual possession of these 466 acres of land. The witness 
stated, "They have been entered in the ownership of the G o w n -  
ment of India, Rehabilitat~on Department. Actually the posscss:n:~ 
so far may be with other people". Clarifying the positton :hi 
witness added that 252 acres of land out of 466 acres IS in the ~>osst.s- 
sion of ex-owners. To an enquiry made by the Comln~ttce rcgibrd~ny: 
payment of any rent by the ex-owners. the w~tness replied "Tnry 
baw not actually been paying any rent because they have not KO: 

the compensation" and added. "it will have to be sorted o11t fltis 
way. They will not be paid anything for the delay In gaymrnt d 
compensation for the period they are occupying the land" Thv 
Committee wanted to know whether the ex-owners have e.\recu:**:f 
lease deed in favour of the Government for 252 acres of land O! 

which they are in actual possession. The Secretary. Dcpartrnc+r~t o f  
Rehabilitation answered rn the negative and informrxi that e\ rr? 
after the lawful acquisition by the Government the land ownvrs 
were in physical possession of land. Pointing out that the poc;itton 
was anomalous the Committee wanted to know how the (;ovcrn- 
ment proposed to remedy t h ~ s  position and whether tbe cxswnt . -% 
would not be entitled to adverse posression Agrwing that a h  
Government's position was anomalous the wttneas stated. ' 'Advers~ 
posse%sion comes into play after 30 years". The u*lknes*i added 
", . . .The State Overnment have not appointed Arbitrator, t l t ~ y  
were themselves wanting to take. But the thrnl: cannot be ultlr-d 
until arbitrator is appointed. -ntly we have ordered thot thctc 
must be a met ing  held ffnallv with the State Covarnmnt at mn. 
W r ' s  l ev4  to decide this". Subsequently, clarifying the poaltlan 



with regard to the entitlement of adverse poueridon of lond by tbr- 
ex-ownefs, the DQplrtment of Rehabilitation furnighed a q y  of tb 
opinion expmMd by the Law Minbtry in this regard whkh is re- 
produced M o w  : 

. . . . the erstwhile owners of the strip of land" cannot as of ' 
right clalm the "lrtrip of h d "  back by relying upon the 
circumrtance that all along they have continued in pxaes- 
stion and enjoyment of the "strip of land" wen after the 
notiitcation for the acquisition had been W e d  on 3-2-51 
under the Punjab Act of 1048. As the title to the strip 
of land has now vested la the Cmtral Government as 
shown above, the Central Government has a right to 
evict the erstwhile owners from the strip of land unless 
the Central Gwernment's title b extinguished by adverse 
yossssion of the erstwhile owners for the prexribed 
period of limitation which, under the limitation Act of 
1963, is 30 years." 

3.6. To n query made by the Committee with regard to the ex- 
penditure incurred on the development of land which has been given 
for industries, the Secretary, Department of Rehabilitation stated: 
"Rs. 7.40 l a k b  was spent on the development of 107 acre.  We got 
Rs. 19.73 lakhs. Rs 7.40 lakhs was development costs and Rs 8.50 
lakhs cost of ocquisltion and development. Out of Fb. 19 78 lakhs if 
you deduct Ra. 8.50 lakhs we get Rs. 7.71 l a b s  as the profit made 
by the Government." 

3 7. The Committee wanted to know whether any compensahon 
has been paid by the Government to the land owners. In a written 
reply, the Dcpattment of Rehabilitation have stated that a sum of 
Rs. 1.38 lakhs was paid as compcnsatmn far 136 acres of land which 
included 108 acre3 utilised far allotment to industries far whrch com- 
pensation of Rr. 1.10 l a k b  hnd been paid. in the year 1956 in com- 
pliance with the order of the High Court in an Arbitratm case. 
This amount Rr. 1.28 lakhs was included in the sum of Rs 4.62 lakhs 
paid as deposit in August 1937. 

3 8. The Committee wonted to know as to why campensation for 
the entire land has not been pajd. The Secretary, Department of 
Rehabihtlon stated, "Mt matter has been taken to the court by 8 
number of land owners. There were disputes in courts and untfl 
thir ir fhdhd it could not be done . . . "  With regard to the nature 
bf their claims the witness stated: ". . . .amaunt of compewrtion bF 
not dsqurte. Thatre am other grounds. They want I d  for la&.*" 



To an enquiry made by the Committee regarding offer of land in 
0th- village, the witness replied, "they did not accept it"' 

3.9. In their written note, the Department of Rehabilitation haw 
stated that, "the land owners filed a writ in the High Court on 9th 
February, 1953. when stay orders were issued by the Court. This 
Wit was dismissed by the Division Bench by order dated 29th July, 
1963. The exswners  them filed a writ of prohibition in the Supreme 
Court on 1st July, 1954, which was admitted by the Supreme Court 
by the order dated 30th July 1954. The court also issued shy 
ordus. The writ was ultimately dismissed on 17th Januaw, lW7." 

3.10. The Committee enquired why compensation to the culti- 
vators was not paid after their appeals were dismissed in 1957. The 
Secretary, Department of Rehabilitation stated. "the owners later 
cm kept changing their stand before the District hlagistrate also 
and  that is why those who have not been paid were not paid." The 
witness added, "the District Magistrate suggested to the Faridabed 
Development Board to negotiate with the es-owners. The negotia- 
t ions continued upto 1966. When the District Magistrate was asked 
to b l i s e  the taqseem then the ex-owners of I ~ n d  changed their 
mind demanded compensation in cash. . . .First they said cash then 
land for land and then again changed. So the District Magistrate 
held that the consent that they had given for cornpenration 

.earlier was vague and therefore it should be determined afresh i.e. 
the quantum of compensation by the arbitrator". To a query made 
by the Committee as to when i t  was decided to appoint nn arbitralor 
the witness replied "in 1964". The witness added. "The srhitratar. 
unfortunately has not yet bcen appointed by thr  State Govcrn- 
ment." The witness further added. "Meanwhile the State Ctowrn- 
ment has come up and said the land should be pvcn tn ttwm for 
public purposes. . . . I t  seems that since the State Covarnmcnt wa.5 
Itself greatly interested in t a k i n ~  up the land, the particulsr mnttcr 
'has been getting delayed." Asked why the land was not tranr;trrrcd 
t o  the Haryana Government, the witness stated. "We arc going to 
'have a high level meeting shortly to consider this" The wilntw 
informed the Committee that they had recently r c c e ~ v d  the opinion 
-d the Ministry of Law. n copy of which was fu rn i sh4  to Cntnmit- 
-tee. Therein Ministry of Law have intt'r nlia stat&. 

mAftcr the Central Government in whom the Utlc to  he %rip 
of Imd" has elready vested gets the cnmpcnratiun rmdunt 
dctennincd by the arbitrator under 8 and r(im tthe 
Central Government pays that campcnsatron amaunt tn 
tbt erstwhile a w n m  it would br: open to thb- C a w  



Covenment to dbpdm of the rtt.fp of land if 11 ts not 
required for tha public purpose for which it was acquired 
vlz, for tho Fasfdabed TownshJp. Tht Central Oavesn- 
ment in that case may dispore of tbe "strip of land" 
by sale either to the State Government or the erstwhile 
owners. No question of law would be bvolved in such 
dhposal provided the Central Government CKnur@ie h& 
that the sdd "strip of land" is no longer required for the 
sdd public purpose." 

3.11. Tbe Committee conddar i t  regrettable that only a UMU 
portiorr of 444 acres of bad (mar Iuid8b.d township) wqtlirad 
by tbc erstwhile Faridrbad Dcvslopmcat Bonrd in 19% bas no far 
k e n  put to use. A m e n  107 acre6 out of 468 have rw, far beem dm- 
loped for indodrkl aw uK1 abtted lo thc t e d u s ~  wbib the 
major portion i s  in the posslcrrdon of tbc endddla OWD~WS. The 
compsa~tion u#nwcd by tbcvllmd Atllabritbn Colkaor tnttklly 
was 4.62 Ubs wblcb amount wam deposited by G o o m ~ c ~ t  h the 
Treasury in August, 1#7, after the writs Blca by the tplov~wrs 
bad beta 0mUy dlsmisbtd by tbe High CorutlStlpnmt ColPrt Oat 
of ibis, a sum of R?i 1.28 lrrkhn war paid as compensrrlioa for 1 36 
ocrts of had  (which inctuded 107 .ms allotted to hdPstrJos) in 
1956 in compllracc with tbe order of the High Court. Tb, Gxndttee 
note h u t  tbert bad been p r d n c t d  smgdationa between the Fati- 
dabad Develapment Board and the I d  oracrs regardby[ )rymont 
of compcnsrrtioa since 1957 but to no avail. Ultimrtdy, tbe District 
Magistrate dtclded to refer the case to tbe Arbitrrtor b k ap- 
pointed under Wiian 8 ot the RuqaM- and Acqairitkn of 
Immovable Property Act of 1952 for determfning tba earnpeasatha 
afresb The arbitrator has to be appointed by the State Govern- 
ment. In the rneaerrhilc the State Covemmmt appear to have 
winced keen interest in tbrcnnelm trlrfalt arcr tbe M. No arbi- 
trator bm bcan appotntsd m far a t t m  5evCt.l yeen haw &ps- 
ed, Tbe whale cme h.s thus become very moch cempllated and ib 
P f ~ v  bogged diowa. The CauunSttce h v e  kcn informed tint 
Cavcmmeat brve ckyfdsd to bdd a hkb-led msctbg at the Mia- 
istor's Ievcl with tbe H a r y u u  Government to rraalrc the irtrlunatc 
and bort od tbe oukar Efmsa invdved. Thr CommMm would 
w e  that tbe projected & d d  be mmgcd so t int 
t b t 8 b b o ~ t m ~ w h i c h & I b s s n ~ h f o r - t ~ ~  
b h r w o b ~ e t ~ . a t r t ~ t a ~ r s r t o l ~ n t ~ p r t t k r - ~ ,  
t k ,  tba Irodbotdarr, tbe &(a C;awranrent d t b  cu5tnl GOV- 
ern-:. Tbe Csmmltke QnJra t h t  they d m l d  be qqufd of the 
prgrslcr m.dS ta thb behalf. 



Central Poultry Farm, Kondagoon 
Audit Pmgraph 

3.12 With a view to undertake poultry development and poultry 
extension work by supply of high pedigree birds at economic rate8 to 
settlers and improve the flock of the entire Dandakaranya area, a 
central farm with hatchery was established at Mana during 1058-60. 
The farm suffered loss of Rs. 3.28 lakhs up to March 1965. To bring 
down the loss, the farm was shifted to Kondagaon during 1966. A 
scheme was drawn up for the new farm which envisaged (i) e m -  
bllshment of a flock 1,500 layers to start with to produce two lakh 
chicks over two years, (ii) production of 2.25 lakh eggs in the first 
year and three lakh eggs in the second year and (iii) provision 
25 young birds to eaob of the 1,700 settlers in two years- 

3.13. The scheme was sanctioned ex post fact0 In March 1967 on 
the understanding that it would run on no profit no loss basis. 

3.14 The following points have been noticed in the working cyf 
the farm: 

(i) The farm incurred loss of Rs. 1.97 lakhs and Rs 0.22 l ~ k h  
during 1967-68 and 1968-69 respectively (excluding estr- 
blishment charges, depxiation,  mterest on capital, etc.). 

(ii) According to the estimates, on an average 41 per cent of 
the lagers during 1906-67 and 60 per cent during each of 
the years 196788 and 1968-69 would lay ~ g g ~  Actually. 
however, 38,43 and 53 per cent of the layers laid eggs clu- 
ing 1966-67, 196768 and 1968-69 respectively. 

(ii i)  The form supplied 5,997 birds to the zones lor dtstribut~m 
among the settlers up to October 1988; the Prqect Adml- 
nistration attributed the low distribution of birds to reluc- 
tance of the settlers to avail of Ihc benefits af the srhcme. 

(iv) During 196687 and 396788, 23,312 birds (121 per ctnt a d  
10 per cent of the total n u m k  of birds In tho t a m  fa 
each year respectively) died resulting in larr of Itr I 0 8  
lakhs. m e  high morteljty was attributed by the Adm* 
tration to ( r )  fowl cholera, Cb) large rctvmulrtton ot b i d  
and coruwqueat wczrcrowding, (c) unutldrrzoy I#u&g 
and watering ur011gc1bent. and (d) lack of t#turM 
dance. 

fPu8graph 46, Audit Repart (61911) SQ101. 



8.16 The Commitbe desired to luww the condduationa which 
w&ghed with Govanuaent to Wt the Central. Poultry Farm from 
Man8 to Kondagaon. The Sscrdary, Department of Rehabilitation 
stated, ". . . . . .Firstly, in the Dandakarnya area it self, Government 
wanted to set up a poultry farm from which tbey wanted tba new 
settlers to benefit. Secondly, this Kondagaon m such was found to be! 
more Central place for the Dandokaranya area from where the poul- 
try produce could be distributed and marketed around. It was con- 
nected well by road, it was at a central place. Therefore they decided 
to bring the farm over here. The Estimates Committee bad also re- 
commended it." Elaborating the reasons further, the Department of 
Rehabilitation ia their written note had stated, "Althou& Msna did 
not he In Dandakaranya area, the Central Poultry Farm was initially 
located at Maria because of the availability of buildings, electricity 
required for hatchery and ready market for poultry feed nearby. 
Further, electric power wes not available in the Zones- In the prac- 
tical working, it was found that the trensportation of birds and 
chicks from Mana to Zonal farms involved considerable expenditum 
apart from operational dif!Icufties and transport hazards. For effect- 
ing economy on the transportation of birds, feed etc. and for supply- 
ing birds, feed etc., to the Zonal Extension Services at a laser  cost, 
it was considered necessary to shift the farm to a more central place 
in the project area. The farm was, therefom, shifted to Kondapon 
in 1966 by which time electricity had become available there." 

3.16. The Committee desired to know the details of the sheme 
drawn up for the new farm at Kondagaon. In their written note, 
the Department of Rehabilitation had stated that the W e m e  drawn 
up for a t t ing  up the Central Poultry Farm at Kondagaon had the 
following objectives In view:- 

"(a) Production of quality chicks for distribution to the settlers 
and tribal people in the settlement Zong lor breeding 
purposes with e view to providing them with subsidiary 
income. 

(b) Carrying out breedfnp trials to produce productive birds 
with higher egg production. 

(c) To carry out experiments and trials in Dandakaranya e m  
on the various poultry problems which are met with by 
the poultry breedem in the fields, 

(dl Demonstration of improved poultry management uad 
poultry keeping on modern lines. 



(e) To provide birds and chicks required for intensive poulky 
extensrion work in the wtnement Zones. 

The Scheme envisaged the following targets: 

(f)  1500 layers in the Arst year and 2000 layers subsequently. 
(ii) Production of 2.25 lakhs eggs in t k  Arst year and 3 lakh 

eggs in the second year. 

(iii) Supply of 20,000 pullets and about 23,600 cockerels In tht 
two years to the settlers and the tribal people in the 
settlement zones. 

I n  the soheme formulated in 1967 i t  was expwted that ult lmate!~ 
it would run on 'No-profit-No-loss' bass According to the rcvlsed 
scheme, the estimated egg production was between 230 Mh? and 
2,70,MH) for the year 1967-68 and 7.56,000 for the year lyftR-6.9 by 
increasing the number of 1 a j . e ~ ~  su~tably The actual prrductton of 
eggs during 1966-67, 1967-68 and 1968-69 w a s  :tP prr writ. 42 p r  cent 
and 63 per cent respectively as spainst the t . ~ t ~ r n a k d  jvductmn 0l  
41 per cent. SO per cent and 526 per cent fw the r w ~ . . r u . t r w  yews 
It may be pomted out that in the origrnal schrmr* Lhu ~ ~ ~ t m a r c d  pro- 
ductlon percentages had been worked out os 60 per rcnt due la 
an arithemaucal mistake The cnrrrct rstllni.7l~d prrrda~t80n ;W*Y 
centage should have been 51! j w r  t cnt t.1 ? %  :-t. r d  52 fi ;w? mot 
during 1968-69 The s h o ~ : ! ~ ~ : !  ~n thc  pr * , : ~ i c ! t  i r  ::. i r i t  ?c:r:s 1966-67 
and 1967-68 may be attributed tc t t~r  I~ll~~rr~r?,: 



(iv) During the initial utager of the establishment of the farm, 
a number of d ~ c u l t i e s  in providing adequate housing 
facilities for the birdn cropped up. The poultry houses had 
Katcw flooring and without proper ventilatron. There 
wits beepage of water in the poultry houses at a resuit cf 
which the vitality ot birds was affected, 

(v )  Difficulties in procuring feed ingrcdmts fo: p ~ p a r i n g  
balanced poultry feed with optimum level of animal pro- 
tein. Vitamins and minerals were also encountered 

(vi) There has been an outbreak of concidiosis during this year 
which affected thc rate of egg production. 

During the first d x  months of the year the farm was maintalnmg 
practically 2nd season birds. This wa% due to the fact that there 
was a heavy mortality among young bwds dur~ng January. 1967 to 
September, 1967. Only during October, 1967 pullets in the 1st Season 
lay were added to the stock. Then there was out-break of fowl 
cholera during this year whlch resulted In hug? nluri3l.ty among 
the birds The disuase also greatly affcted the v ~ t a l ~ t y  of the olrds 
which resulted tn a fall in the rote of egg production 

The nchievcment during the year 19W-69 compares favourably 
wtth estimated perrentage o! pruduct~on for tb.at year The .mprove- 
ment brought about in this regard has beon mamtained during 
1969-70 also. The cstimntrd egg product~on 1- r  t%5970 was 50 per 
cc?t or 180 eggs per bird per year against which the actual achieve 
ment is 52 per cent or 190 eggs per bird per year. 

3.17. At the instance of the Committee, the Department of Reha- 
bilttation furnish4 the fallowing i n f o ~ * - + t q n  rn regard to the ex- 
penditure on all poultry schemes inclu.: I.(; the Central Farm at 
uana  upto March, ID65 and at Central Poultry Farm Kondaqaon 
upto 31st March, 1970 
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3.18. As regards the cost of establishment, depreciation, inbra 

on capital etc., in respect of Kondagaon Farm, the Department a 
Rehabilitation furnished the following information: 

1967-68 1968-69 1969-70 

- - - - - - - 

Rs Rs Rs 

Cost of Estab . . . . . 20,366 9,203 1x587 

Depwiaim - . . . . . . 17563 17199 14383 

Intaat . . . . 1253 11081 1022 I 

----- - ---- 
3.19. ' 3 3 ~  Committee wanted to know the facMrs due to which 

the F m  suffered a loss at Mana. The Chief Administrator, Danda- 
karanya Project stated. "The distance of Mana Resrrttlement Zones 
was about 600 miles. Therefore the cost of transportation was very 
high. Another problem was that a great d~fficulty al supervidon 
was being experienced there Originally when our Resettlement 
Zones were erected in the district, the Director incharge of the Ani- 
mal Husbandary Department could spend much time but when v11- 
lages came into being in the Resettlement Zones, the necessity of 
their supervision was felt. He could not give the same a t t auon  as 
was necessary for better supervision." The Secretary, Department 
of Rehabilitation stated. " . . . . . .when this project was set up in 
Dandakaranya, it was expect& that the new settlen would make full 
use of this project and take to the new methods and profit by it. 
But, unfortunately, ~t has been found over the pears that they did not 
originally take lundly to it at all over the further years, the atua- 
tion has improved, but not as much as i t  had been expected earlier ... 
there was a slump within a year for the main reason that the feed 
was not available and whatever was availble wes very costly 
Tbe are6 of Dandakaranya is so far out and 60 511 conneebed by rail. 
communication and so on that here. T thmk, in the very A m  year 
they ran into dficulties." 

320. The Committee enquired whether these dit8culties wtro not 
taken into eonsideration beforehand. The Secntuy, D t p r h m t  of 
Rehabilitation stated, ". . . . . . . .AU this we have tPlrcn into considan- 
tion, but tb idea of the Government was to bring in thh ~.FW thlng 
in this becSoPard area u a subsidiary murn of income urd the sr- 
ptctrUaaa r r ~  th.t it woad be b b ~  to tad1 by the nrpr n t t f s r r  
thm. . . . . . . ." The rrrftacrr ddd, "It wrr, not 8 -1 
i t w r r a ~ c l o p m g l t a l ~  I t b t r u e - b r r b - b r  
and it f, mdhtuaat~~~ - - 



5.21. At their M c e ,  the Adinfstry fumhbed a copy of letter 
dated 14-3-1968 from the Deputy Commissioner (Poultry) Ministry of 
~ o o d ,  Agriculture, Community Development and Ccroperatlon to the 
Dandakaranya project. In his letter dated 14th March, 1968, Deputy 
Commissioner, (Poultry) made the following observations with re- 
gard to the continuation/expanslon of the Central Poultry Farm, 
Xondagaon : 

(I) The strength of the breeding stock should be increased 
only if the demand of baby chicks young pullets from the 
farmers :settlers justify it. Production of table eggs should 
be left tu the Poultry keepem and should not be taken up 
at the Government Farm. 

(2) Feed distribution should be streamlined by opening up 
centres near the poultry production area so that it b easily 
available to the farmers. I t  should be preferably linked 
with the Collection and marketing of eggs. 

322. The Committee referred to the Ministq's reply given to 
the recommendation contained in Paragraphs 189190 of their 72 
Report-(4th Lok Sabha) of the Estimate Committee that Government 
proposed to adopt scient~fic management and wanted to know the 
action taken by the Government in the matter. The Chief Adminis- 
trator. Dandakaranya Pmject stated, "After the shifting of the poultry 
farm from Mana to Kondagaon further developments were planned 
and were expected to take place. I t  was proposed to encourage a 
large number of settlers to take to this paltry farming and thus 
build up expansion by bringing more experts as and when required. 
But ultimately we came to see that  the settlers did not respond as 
expected. Therefore, there was no further development of extension 
sources and we had to keep this propmil in abeyance. Even the 
recruitment of the Poultry Development ofllcer had to be kept in 
abeyance." The witness added, 'We are running the farm but the 
extension activity is almost nfl. . . .the actual number of settlers who 
have taken up poultry farming as a substantial means of livelihood is 
negligible". Subsequently, in thdr written nate. the Deprrtment of 
Rehabilltation attributed the reluctance of the settlers to adopt the 
scheme due to followhg reasmu which could not be torcscen: 

(1) "Scudty conditions prevailing in the country in 3965-66 
which affected the project areas rdvrntly and led to l u g e  
o d e  dclltrtic~ of aettlera during thh prated. 

(if) For undert.king production, whethar of eggs or milk, the 
ret t lm,  witb no previous e x p e r J m ,  should be basically 
free from tbe primary anxiety of his family's exlirtcacc. 
Dus to dmqbt candthu .nd gsMsrrl mtJ arpari- 
such maatd atttkds ru wt tbrrra" 



9.23. w!* regard to the measures taken, the Deparment af Re- 
habilltation stated, "Special measures now taken for poultry exten- 
sion work include training of settlers in improved management P C -  
tic@% 8Ulyply of well-balanced feed and prompt extension work. In 
addition iaterested settlers are also being taken to the intensiw 
Poultry Development Block in Raipur area, where they are given the 
benefits of spot observation and discussion with the poultry kwpers 
in the village. Unfts have now been opened in Paralkote and Mal- 
kangiri Zones. Special measures taken to induce the settlers in 
p0Uky keeping include programme of exchange of country-cocks 
with pure bred farm cockerels, demonstration of the value of poultry 
m a n u  under deep litter system etc. It is expected that the settlers 
would overcome the reluctance and take to poultry farming 
gradually ." 

3-24 The position regarding the distribution of birds to settlers 
and Tribal blocks during 1969-79 and for the period April 1970 t o  
August, 1970 is as under: - 

3.25. The Comm~ttee po:ntcd out that the standard of bu~tdmg 
at Kandagaon was not good, it provided no v e n l ~ l a t r . . ~  the !ltmro 
were 'kacha' and that, accordmg ta the report. due to lack of accom- 
modation many birds had dled The Comm~ttee cnqulred ~ h c r k r ,  
before shift~ng the farm to Kondagaon. i t  was ensurvd t!ra: thr facr- 
lities to provide for the farm existed there and whctt~cr any expert 
advice was taken in the matter The Chwf Admmistrator. Dnnds- 
karanya Project stated, "The shiftlng was done ~ n d c r  t he  advice al 
experts. The calculat~on was that if the settlers wcrc taking !he 
birds as was the part of the plan, then therc would be steady out 
flov: from the farm. But the outffow was not t h ~ n t ' '  The Ftnan- 
cia1 Adviser and Chief Awmnts OfPlcer, Dandakarnnya Project 
added, T h e  fact about the matter is that when t h e  mtimtrte w u  prc- 
pami for Kondagron farm and this matter was cxrmincd, it  war 
observed that because we had a small poultry nucleus at I(an<isrgnan 
the existing facilities at Kondagaon should be u t ~ l l d  to the trcJt 
pcmibk extent and as a r s u l t  of this ohscrvst~on the antlmrm p m  
p a d  by the amtmcUon Department in consoltrt&n wllh t b  JaLgt 



Director of Animal Husbandry provided for this flmring, with olu 
inch sand stc. But later oa the Chief Adrnhfstrator had stated earlier, 
because of the outflow of the chich hatched could not keep pace 
with the estimates we had in mind, there woll overcrowding and that 
led ta the insanitary conditions in the farm and the birds died." Ln 
their written note the  Department of Rehabilitation bad further stat- 
ed, 'There was an out-break of fowl cholera during the year 1967-68 
which resulted in huge mortality among the birds." As regards the  
mortalfty of the birds during 1988-69 and lM9-70, the Department of 
Rehabilitation has furnished the following information: 

Adults.  . 1% I .  d I 26 I .or 

3.26 l'he Committc!c dm1rt.d to know the Financml position of 
thv farm aftcr t tnfting ~t to Kondn@wn The Srcretarv. I>ep?rt::2r;t 
of Rchah~lrtation stated. 'The  losces have been m i n g  down from 
year to year, but unfartima!cly even the latest year i.e. 1969-70 loses 
have been Rs. 49.200." EIakrr:,t .ng t '  e witness state, ". In  1967-68, 
thc loss was R s  2.55.007 in l't68-69 .' was Rs. 58.328, in 1969-70 it 
has come down to Rs 49.245 . ." Sub cquently in their wrltten note 
thr. D ~ p a r t n ~ c n t  of Rcha!:~!~tot~on hr. .  attributed the htgh ~nc~dence 
of IOAS durmg the year 1967-68 t 1 :hc following reasons. 

( i )  "The farm was shifted from Mana to Kandeeaon during 
1966. with whatever facilities wer: av~il lrbh a t  lionda- 
uaon. The bu;ldings were not up!o the standards and 
them was lack crf nccomrnodat:on far housing the large 
number of flock. 

(ii) Flock during that year consisted. for the better part of 
the year, of l o t v ~ r  age group birds intended for supply to 
.settlers for estu'.lrshment af their o m  poultry units, 
wherear there could be no expectation of egg production 
from the immature young birds, the  expenditure on rnain- 
tainlng them u n t ~ l  d i s p m l  or atherwise was necessary. 

( i l )  Dwases like worm coccidiwis, fowl rholcra broke out 
during the year 1967 which resulted in high rnn;".sliW 
among the birds and also sffwted the vitality of the birds. 
The expenditure on poultry feed incurred on these birds 



resulted in a dead loss and affected the working resulk 
of the Farm. Had there not been suc,? huge mortality 
among birds, the farm would have derived more revenue 
by the sale of eggs and birds, as the number of eggs pro- 
duced, birds bred in the farm would have been far more 
than what they actually were. 

(iv) Feed ingredients were not easily available and always 
one or the other essential items was short on account of 
drought conditions prevailing all over tne country. This 
led to di5culties in easy procurement of other readg- 
mixed feed or feed ingredients. In addition, cost of feed 
was also high due to the aforesaid factor." 

327. As regards the remedial measure taken to improve the work- 
h g  of the Poultry Farm, the Department of Rehabilitation, in their 
written note has furnished the following information: 

. - 
( i )  Housing 

(a) Kutcha flooring has been replaced by cement flooring, 
thus preventing the seepage of water and the latter gc!t 
ing damp. 

(b) Wooden jaffree: have been replaced by expanded metal 
frames to provide adequate ventilation. 

(c) During summer period a coating of raddy husk is given 
over the C.G.I. sheets to reduce inside temperature. 

Imporved watering facihr]; has been )n?ro.3ucrd, utensils have 
bee.  redesigned to prevent contaminat~on of drinking 
water. 

(iii) Quality of birch. 
(a) New strains have been introduced ?do girt better perfor- 

mance and reductron m mortality rates. At pnscnt, 
genet idy  improved strains o n  bung main-- 
sirable && of unbreedmg gi: over. 

(3) Some birds whose performance ha5 aot b?oa uthfactorjr 
have been removed. These ~nciudr? white Roc&, Hew 
Hampsbjres and RI. Rs. 

<iv) Feed 



paratfvely cheaper rats than available in the open market 
for such feed. 

(b) With regular introduction of feed supplements m d  caccri- 
diosstats, health of the birds hru been Improved, morta- 
lity by contagfour diseuses checked. 

(c) New dedgn of feed troughs have been evolved to check 
wastage of feed. 

(d) Cultivation of greens, wch as harseem and lobia has been 
introduced. During the present Kharif Season cultivation 
of cereal grains also has been taken up to provide birds 
nourishing and wen-balanced feed. 

(v) Disecse Control 
(a) With better management conditions and preventive inocu- 

lation and treatment of birds, contagious diseases have been 
practically controlled. 

(b) Adequate drugs from timely trratment are invariably 
stored. 

(c) R.ologicals, .sera and accines are either stored or obtained 
from ncognised biological institutes periodically. 

(d) Strictor technical supervision is exercised for detecting dfs- -- eases. 

(vi) Markcring of birda and eggs 

(a) Neat markets h Bhiiai, raipur and firandul established. 

(b) Surplus birds, uneconomical hem are quickly dtsposed of 
in tbosc markets. 1 * 

(c) Sickly bfrQ under minor ailments are immediately segn- 
gated and dhpmd of to prevent unhygenic conditions." 

3.28. Tbe CoLLLmittce enquired whether Government was satir&d 
with the perforance of the Poultry Fum. 'I%e Secretary, Deput- 
mect cf Rehabilitation #taka, ''I an not satbfkd, I agree." The wit- 
ness oddad, "If I auy may so, hrviag mys+li found that this project 
hu been ntnaing contlnudy on locr to the utont of Rs. 49245 
(which cnmprd to the earlier )nur, is less). I have peroonally mmc 

the condudoa that it would be wo?thwhih, hadbg OM thia p* 
Jcct to the State Govwrnmnt, So I am now condderhg PrLing the 
Gmmmment to take over." Tk clue! Admirrtrtntor, D.abSrur;np 
-jet, dchd, The r8qmm of the dtbn bdng wry poet, t- 



would be little use in our continuing it further. There are bibnl 
blocks near Kondagaon and we expect that the Stafe Government 
would bc interested in taking up this Farm." 

3 B .  The Committee @re far from satisfied with the working of 
tba CePtrrrl Poultry Pam, Kondaga~n. The Farm which was r t u t -  
ed at I16.n. d- 1958-60 suffered a loss of Rs. 3.w hkhr up to 

TO bring down the loss, the farm was shifted durinp 
' 1966 to  Ko~dagaon which is a central place in tho Dandabmya 
ut. a d  from where the poultry produced could be distributed and 
marketed at  lesser transportation cost. But even tben the Farm ron- 
tinned to incur losses. It incurred a loss of Rs. 2.55 laklr5 in 1w7-68, 
b. 58,328 in 1968-69 a d  Rs. 49.245 in 1969-78. Thc heavy lus', 
during tlPa year 1967-68 bas been attributed to the shifting of Farnl 
to Kaadagaon where the facilities and accommodation were 180t 
rdaquate resulting in overcrowding .of birds end spreading of 
disease 124% and lor; of the total number of birds died during the 
p m  1-67 and 1967-68 respectively resulting in loss ta the extent 
d Bs. 1.08 lakha abcting the working results of the Farm. In the 
opinion of tbe Committee there was lack of fort-+& and planning 
on tbe pprt of tbe authorities in shifting the  farm to Kondagaon 
without first providing adequate facilities fur flocks Thc Committee 
desire that Government should ensure that such costly Iapwrs do 
Pat recur. 

3.30 The a m m i t t e e  note that the Dandakarnnyr Prokt  
authorities have taken various measures to improve the working 
of tbe Padt ry  Fum at Kondagoan as a rcsult of which egg ptoduc. 
tion bas since improved. The Committee arc, bowevcr, c o o r r m d  
to observe that tbe real purpose of c<tahlishing thc Farm. nanacly 
tbe poultry development and poultq extension work has not bmr 
acbbved. During tbe period 1969-70 and April 1Sb to l O l Q  oaly 11I) 
birds .ad 574 birds raspectivtip (to toling $54 Mrbr) b.uc km dl+ 
tributeti to settlers while 1OOO birdz were di*trihutcd to Lrib.1 blwkr 
during 1969-76, Tbc Chief Abmin i s tmt~ ,  Durdrluraya ndmirtsd 
durkq evidence 1h.t "ibe response of tbe xs t i im kiry rsry pow, 
tbcre would be little tue in ocrr rootinuiq i t  ( p u l t r g  lam) Eurthcr." 
Tbe Committee we= informed by tbe fierntary, DqmrCMnt d 
&b.biWation tb.1 ibe qmstioa of transfer of Ibe Pmr te t h  6t.t. 
- m Z  ~ b k b  b d  trfbd k h  was a& csnrfdc,mtlan. 
Tbs Committee d d r e  i h t  tk nut* reetlld b (rbe orp with tbs 
State Ckwemment 8s early m W l e .  The CammMsa wmld b 6, 
be infotllsed of t h t  autcamt. 



Indutstrlal Trahing Institute, Anrbaguda 

Audit Para yuu pic 

3.31. For imparting vocational and technical training ia various 
trades to displaced persons and tribals, an industrial training insti- 
tute was established at Ambaguda in February 1963. Government 
accorded ex-post factor sanction in January 1967 to non-recurring 
expenditure of R9. 15.44 lakhs and recurring expenditure of Rs. 3.50 
lakhs per annum. Upto July, 1969, the expenditure was Rs. 1435 
lakhe (mn-recurring Rs. 8.40 lskhs and recurring Rs. 5.95 lakhs). 

3 32. The number of candidates admitted to the institute during 
February I965 to August 1968 ranged from 5E to 83 per annu.n 
against the capacity of 272 students per annum. The average expen- 
diture per trainee (upto July 1969) was Rs. 1,997 against the trrnft 
of Ra. 1,288 fixed by the Ministry. Gctvernrnent decided (Julr  
1968) to admit boys sponsored by the Government of West Bengal 
belonging to new rn1grc.int familtes, Mva of ex-cemp families, non- 
settler boys, employees' wards and others 

The fo2loufjng other points have been noticed -- 
(i)  Out of 178 canaidates trained upto Ju!y 198'7. only 71 

could secure employment (mostly jn the project). 

( 1 1 )  Thc rwrttficntc~ given by the !nst.:utr : I '  ncf r t rogni-ed 
by the employers unless t h t b  rnst.:ute r -  -ffil~atwl wth tbrr\ 
IXrrctcn Ckneral, Employment ontl Trrn nmg, through the 
State Cwnc11. Orrssn Thc Statr C w n S  11 hns not recorn- 
nwndcd ~ M l ~ a t ~ a n  on t he  grounds tha: 

(c) workshop sheds were  not protected pmperlp bv walls 
against hazards; 

(d) the instructors were not qualified; unci 

(e) clcctric@wer supply was not teken. 

[Paragraph 47, Audlt Reptt (Civil) 197Q). 

3.88. In rerponra to m cnqujiy ma& by the CommfHa wltb 
regard to the total cxpcnciitom of the lndustrlnl Training, R m b  



guda, upto 31st March, 1970, the Department of Rehabilitation fur- 
nished the following information: 

. . . . . . .  (iii) Expendilurc on Building SAP@ 7.86 - 

3.34. With regard to the average expenditure per trainee, the 
Department of Rehabilitation have stated "information regarding 
average expenditure per trainee is not readily available ns the 
expenditure is booked according to the fiscal year while the Session 
extends over two fiscal years (from August to July of the following 
year). It may, however, be stated that the average annual expen- 
diture per trainee from the inception upto July, 1969 works out to 
Rs. 145 ' .  .... .". 

3.35. At the instance of the Committee, the Department of Rcha- 
bilitation furnished the following data with regard to the trades m d  
break up of persons trained in each trade during the last 3 years. 

*Axa&ng In Audit the Likeace in .nn4 apndrrrrrc p e r  ! rune  Ir duc ro tbc 
ha tbrt cbc Department amd U the -tare by t&ng m o  r ~ o l r m  the a u a k r  o 
r tdcntr  U the bcpming of mcb w a n  whlc dfi worked r1 out by uElng bao reoa a 
the number o fv~ers  rt thc end ul the w o n .  



. . . . . . . .  Plttct . . - 4s # 
Cupenter . . . . . . . . . .  30 28 

Turner . . . . . . . . . . .  27 ul 

Sheer-metal . . . . . . 52 S t  

Welder . . . . .  . . 2 7 2 5 

3.36. As regards the ~recent  positon of employment of trained 
candidates, the Department of Rehabilitation, in their written note 
had stated that, "So far out of 223 candidates passed upto July, 1969. 
88 candidates have been employed and 30 are undergoing apprentice- 
ship training." 

3.37. The Committee desired to know to what extent the object 
for which the Industrial Training Institute, Ambaguda, was started 
has been achieved. In thclr written note the Department of Reha- 
bilitation had stakd: 

'The Dandakaranya Project (preliminary) Report envisaged that 
with the integrated development of the Dandakamnya area. tbe 
need for technical men would increase and more opportunities 
would be created for gainful employment of persons with vocatiab 
a1 skill. It was a h  felt that agriculture alone could not support 
the familles settled on land and at least members of the younger 
generation of agricultural families would have to hie drawn into 
other vocations. Therefore opportunities tor technical training of 
settlers, tribals and local population were planned and new indus- 
tries which would spring up in the area were expected to absorb 
~hesc new technically trained cadres. The Industrial Training 
Institute was established against this backgrowsd in 1965. 

It  would thus be evident that the main object for which the lab 
tjtute was established was to bring up technlcallp trained pcroosti- 
ael, who would be available when opportunities tor mom gafntul 
employrnmt of trained persans a m  in the area. 



?he object seems to have been achieved in as much as the Insti- 
M e  has been able, till last year, to provide opportunities to 223 
boys. Of these, 108 boys have been able to secure employment. 
Some of the trained boys belonging to settler families arc now en- 
gaged in jobs available in the resettlement Zones as wcll as in the 
industrial units set up by the Project Some ha1.e been employed 
by the Hindvstan Aeronautics Ltd., S u n a b d n  (District Koraput) 
and the Heavy Electricals, Bhopal. 

The slump in job opportunities in the engineering profession, 
however, appears to be the main cause for the comparatively low 
employment turn-over of late. This has been so with the trainees 
of otber similar institutes also in the country." 

3.38. To a query made by the Cnrnmi!.!ce w ~ t h  regard to the 
reasons for the low admission to the Institute during 1968-69 and 
1969-70 sessions, as also the current session. the Department of Re- 
habilitation, in their written note, have s t a b d .  

"The sanctioned strength of boys and w!ml admissions in the 
Institute during the years 1968-69. 1969-70 and 197571 are as 
follows: - 

It may, however, be explained that the capacity of 272 students 
originally envisaged was in respect of 9 engineering trades in two  
shifts and 3 non-englncermg trades The nosttmn is reviewed from 
gear tc year so as to enxurc that trades uhlch do not httract trained 
personnel in the market are not cont~nued. For instance, the Blwk- 
smithy trade was abollshcd from the current session. All the  three 
non-engineering trades could not also be started as planned car lm.  
Hand compo~ition trade could be started In August, IW and print- 
ing and machine operations trade was slarkci from August, 1970. 

There is, however. no gainsaging the fac! lhq! the response to 
admissions to the institute has not bwn 1. r> mcouragtng of late, 
but this is not pecu! ar to this ~nstrtutc alow T h r ~  most important 
contributory factor has been the lirnitcd employment opportunitks 
in recent years to boys passing out. It 1s uncivrxtnwl from Ula 
Orimra Government authorities that this state of affaln ir not verjr 
different from that obtaining in thc..r ~nnt:tutct." 



8.59. The Committee enquired about the step taken by the GOV- 
w n t  to improve tbe equipment urd training fadlitics in the 
institute after the State Council orima'r rehwf to recummend its 
.eRUation with the MFedor General, Employment and Trlfnfng and 
atbether tSIQ1.e war any propod for taking over the Institute either 
by the Government of Origa or by the Government of Msdhya 
.Pradash. The Department of Rehabilitation, in a written note have 
dated: 

"Since this Institute is not a private one, formal af3liation L 
not tequired. However, the question of ib integnrth has 
been taken up with the Director General of Employment 
and Training and the State Council ol Ortga. The Dfrec- 
tor of Industries, Dandsltaranya Project has felt that the 
equlprnent now available in the Institute fs adequate fur 
imparting training in accordPRcc wfth syllabi and jobs 
prescribed by the National Council for the concerned 
trades. 

The question of transfer of Industrial Training Institute. 
Arnbaguda WM considered at the 45th meeting of the 
Dandakaranya Development Authority bdd on 23rd Feb- 
ruary 1970. The Author4tg d e s h d  that aegodations should 
be conducted with the Mrector General, Empolyment and 
Training and the Government of Orism. 

The Government of Orbs have proposed to take over the 
Institute on the conditions that (a) the Industrial Training 
Institute rhould be transferred to them along with equip 
ment and (b) fun& &odd be made available to them for 
the provisions ma& in the Fourth Plan for running the 
Institute and (c) funds should be provided to them for 
COlUSNctlon of new buildings at a more suitable place say 
Jeypore, Konput or Sunabeda and tbe existing buildings 
etc. may be put to some otber we. 

The Director General, Employment and Tmining has prop04 
that the 1notitut.e should be handed over to the Govern- 
mept of Ori.clr. 



Madhya Pradesh near about Ambaguda. In their written reply, 
-- aprsrtment qf Rehabilitation have stated: 

'6 ne4Ue.t Wti tu te  of the Madhya Pradesh GOV; 
&@tar (abaut L8 Mms. from Jagdalpur and about 90 KMU 
#from Ambaguda on Jagdalpur-Raipur Road wbich i8 a 
part of National Highway-43). This was, however. estab- 
lished in 1968, that is long after the establishment of 
Industrial Training Institute at Ambnguda. It is learnt 
that admission to this Institute is restricted to tribal 
students only." 

-3A-I. 'Ske Conunittee note that Government have incurred an 
-fare of Bs. 17.94 lakbs upto 31st March, 1970 since the Indus- 
W d  Td&tg  Iptittlte, Ambaguda was set up in February. lg(iIi. 
-y are dso informed that the intake capacity is not k i n g  full?' 
atilkred as the response to admissions to the Institute is not very 
eacouraging for various reasons. In the circumstances, the Conr- 
mithe commend the proposal regarding the transfer of the Institute 
to  the State Government of Orissa. The Cornmi ttee desire I hat the 
p-1 said to be trnder the consideration of the Govenuaeni, should 
be tinatized as early as possible and the Committee infornwd. The 
lhxkdakmmya Project Authorities sbodd spare no efforts to improve 
tbe q a t y  of training so that larger number of students arc rrttrectcd 
to the institution and what is more, the standard of trainina should 
be such as to win the confidence of employers thereby improving 
mploymmt op-ties for those Rho d u l l y  complete tho 
rbnininl- 

ERA. S E W I Y A N .  
Chairman, 



(Para 1.29 of the Report) 
Copy of High Commission of India, London letter No. EST. 

3.1.18 dated 3rd December, 1964 addressed to the Ministry of Ex- 
ternal Affairs, G.O.I., New Delhi. 
SUBJECT: Secuntg Deposit 507 the custody of cash tn tewecr of, 

clmcal ofieer in the Consular Department, High Com, 
misston of lndta, Ladun. 

Please refer to your letter No. F33-2/B&AII/62, dated 28th 
December, 1962 conveying sanction, rntrt aha, to the exernptlon of 
the Clerlcal Ofacer in the Consular Department hndllng cash from 
lurnlsh~ng a securlty depos~t a s  required under thc provisions of 
para 274 of GFR Vol I The exemptmn was subject to the provi- 
sion that, if the amount of cash handled by the afficer showed ap- 
preciable increase justifp~ng a furnwhing ~f .security dcpos:t, the 
matter was to be referred to the Mmstry for rwonsideratlon 

2 In their recent audlt inspection report on the accounts of the 
Consular Department, the Indla Audlt OWee, London, have corn- 
mented that the daily collections made by the clerical omcer have 
increased from C?O in 1962 ( ~ e .  at the tlme of exemption) to a p  
proximately f 100 dur~ng the period 1-4-62 to 31-5-64 and they have 
suggested that a reference should be made to thc M~nistry to re- 
consider whether a security deposit should now be obtained from 
the clerjlcal ofacer handling cash. 

3. In this connection, we understand imm the Consular Depart- 
ment that the year 1963 was a busy year for the collection of Con- 
sular fees. These fecs have fallen off recently and the daily intake 
of the clerical oiacer haa averaged approximately £ 90 (i.e. £20 
more than in 1962 when the Ministry granted the exemptton to the 
Clerical Oiflcer from the furnishing of security deposit). 

4. The mat* Is, M o r e ,  referred to +he Ministry for thdr 
candderatlon as to the continuurn of the exemption of the Cleric& 
0fB-r trom fumhbg a rccurity deposit. In this connection, the 
Mintrtry may Etndlp amidar the following points which we ha* 
rtmrcd fn our preMour corrcrpandrnce on the csubjcct of W 
Dcpodt: 

(i) T b s r a ~ a o ~ ~ c t l o a e d p o s b o f ~ C u h l e ~ & t h . ~  



(ti) The members of the local staff who are handling cash am 
doing m not out of their own choice and, what is mom 
pre not at present getting any specid remuneration for 
this work which has been entrusted to them by their r%s- 
pective Departments. 

(ill) The checks and counterchecks that have been instikited 
in respect of the receipt, and handling of cash in various 
Departments of the Mission make the possibility of defal- 
cation b ythe ofllcers handling monies remote. 

(iv) If continuance of the waiver of security deposit is not 
agreed to by the Ministry, either in this particular case 
or in respect of the other local ofecers handling cash, it 
would be incumbent on this Mission to insure these om- 
cers under a Fidelity Guarantee Insurance and pay the 
rquired annual premia on their behalf. 



(Para 1.80 of the Rtport) 
copy of Government oi India, A h M r y  of External Mairs ,  NW 

Delhi Circular letter No. Q/748(1) BFII/66, dated the 28rd March, 
1967 addressed to All the Heads of ~ o n s / P o s t s  abroad. 

S v a n c ~ :  Handling of cash on account of Consular fees etc. by OfZI- 
cials in Indian ~ o n s / P o g t s  abroad. 

I am directed to refer to this Ministry's letter of even number 
dated the 24th February, lW on the above subject and to convey 
sanction of the Resfdent, in relaxation of Rule 270 of C.F.R. (Re- 
vised & Enlarged) 1963, to the exemption from furnishing security 
by the Consular Assistants handling cash on account of Consular 
fees etc. provided that- 

(i) daily cazh collcctiona do not excesd Rs. ZOO/- on an 
average and the amount of receipts is deposited with the 
cashier of the Mission or with the bank a? the close of 
each day after due verification by competent authority 
of tbe amount with reference to the receipts issued during 
the day; 

(a) cashier with whom the amount is deposited has furnhhed 
security M required under the rules on the subject; 

(Iff) entries made in the Regtatera maintained for the purpose 
of accounting of the cash collections are attested daily by 
e competent omcer; and 

(iv) adequate checks and countm-checks are exerd#d by the 
Mitsion to safeguard against lm andfor mfrrpprbprirtlon 
of Government funk 

2. However, In Missions where tbe amount of daily cash mDec- 
tions exceed Rs. 200/- on an roerage immediate =tion should be 
taken to 0bW.n Kcurlty dcpodtr trom tbe Canrukt Anirtmtr; in 
aecordmn with the ntes Idd down in thb Ministry's letter No. 
Q1748(4)BFII~~j(EAI:B3jI~ll5) dated the 27th December, 1SS. In 
such cases, expensea incurred by &elids an turnishing af sccuttty 
dopoaib in my of the dorms entuneratmi in Rule 274 of the G3.R  
(Revimd & Enlarged) 1963 will be h e  by the Government mn- 
v m t  tbtmwlvsr m d  no @l ply for  handling a s h  will be a$ 
mttrfble to thm. 



ARSmmx m 
Wara 181 of tb Report) 

Copy of Gow~nraent of India, Ministry of External Affairs, New 
Delhi letter No. q74R1(4)BFIT)68(EAI165I1!115) dt. 21-12-1963, ad- 
dressed 6 all Indian Missions(Pajts abroad. 

& . m m ~  Security D&osits to be furnished by the m c e r s  handling 
cash in Indian Missions/Posts abroad. 

The rmderslgntd is directed to invite a reference to Rule 270 
of C3.F.R. (Reviser;. Jr Enlarged) 1963, which requires that every 

servant, whether gazetted or non-gazetted, who is en- 
t r~6kKf  ~ 4 t h  the custody of cash shall be required to furnish security 
for such amount as the Government may prescribe according to 
dscurnstame!s and local conditions of each case. It is observed that 
ths eristing practice of calling from the M i d o a s  concerned the 
dehiis of cash payments me& during the preceding hancial  year 
fbr. deQnnining the amount to be obtained as security, has entailed 
cmdderaMe delay in obtaining from the otRcfds concerned the 
prescribed amount of security and the officials s t d t  hmdling cach 
wi tbut  furnishing security. In order, themfore, to cut .dom the 
procedural delay antd to emwe serapPukas bbaemnct of the afore- 
slid Rulk +he following rates of Security we hereby laid dawn:- 

Rs. I#L to1 Rs. - RI. I- 
Sr". 4wi' to m. 10- 2 m  
a. to RL 2epop R.. 4- 
Rs.-r b6 R1. 3 s m  Rr. dpJO 
I&- d9 R): am0 Rs. P p a b  
a,# tb. ib. 7wiW . 1bRb 

lllt #mb: 1D: w. r ~ p o s  no. 82.- 
ib. r , a w u  &?am- m. l$# 

It ia requested that the requisite amant of Sseutjtj YI1JddSr b o b t d r s d 8 8 ( 1 0 0 1 h s l . a r a C & s h l b - r a l r u r k d ~ t & u ~ o i  
atr 



3, id dkernption d m  W n &  of security for h m d ~ a g  
=ash; upto Igk 20b/- p.m., cu, MdlurtecY above is coacerntd, it may 
please be nbw that thilt e ~ k p t i o d  is available to Indbbased 
o&!bb akEg Ond in subjclct ta' the' condition that adequate checks 
and' counter chdCks an tkx~lrcfied by Head of ChanceryfPost to 
g e f e a r d  the h n d a l  in- of Government. 

3. A statement shoWidg the annual cash dfgbursements and the 
aihount of ~ d t y  obtained togsthe:r with name and designation 
of the olficial handling cash may ktndly be forwaided to the con- 
ernod Personael Section of the Minfafry for issue of requisite sane- 
e n  for special pay, h e r e  admissible. 

4. These orders will take eflect frotrl the datP of issue of this 
letter. 



APPENDIX IV 
Summary of Main Conclurionr/Recomrnendatims- 

Sl. Para MhistrylDepartmmt Concerned 
No. No. 

1 1.9 Ministry of External Affairs 
The Committee find that a detailed audit of the a~~oullts for 

the period November, 1964 to August, 1988 relating to consider fees' 
in the Consular Department of the High Commission of India, London, 
disclosed that approximately £9273 (1,63,239) had been defalcat 
ed over the period of nearly four years. The Committee regret that 
Government have yet to assess the exact amount involved. They 
desire that it should be done without further delay and steps to 
realise the amounts due should be taken expeditiously. 

2 1-19 Ministry of Iixtcrnal Affairs The Committee observe that Government have decided, for their 
own reasons not to make any report of the case to the local police. 
The Committee would like Government to find out early whether 
the cashier (Shri Sharma) who is stated to be a British passport 
holder, owns any property in India and if so, whether it can be 
.ttached to the extent necessary. I t  should also be examinel ag tg 
that further action could be taken against hfnl. 



3 1 - t o  Do. The Committee would like to know why w responsiMlity haP 
yet been Axed for the failure of the Accounts Organisation at Inndon 
to Qted the defalcatjon ear11er. 

The Committee are concerned at the successive attempts of 
the High Commission to frustrate the efforts of Government to 
impose the condition of obtaining Security Deposit from the Ccmarlor 
h i s t a n t  hndllng cash. Ironically enough tbe High C o ~ m  has 
been badng their view that no security was necessary on their feelLn8 
that a thorough system of checks and counterchecks to provide 
adequate safnguards against the psibility of loss of money was 
available. This, to say the least. was not a responsible attitude ta 
be taken as Audit had been repeatedly pointing out the sbortcomhp 
In the system of handling and accountal of cash. The Committee ?! 
would, therefore, like it to be examined as to how such p r o m  
were Initiated without verifying the actual position vis*-vh the 
Audit remarks. 

S 1.37 Do. The Committee do not find any reason for the non-recowry 
f the security deposit even after the receipt of the Anal orders of 

Government In March, 1967 as the daily cash transactions amounted 
to much more than Rs. 200. It was only after the defalcation came 
to llght in Audit that the High Commission thought i t  fit to obtain 
financial guarantee in 1969. The Committee would like this l a p  
to be gone into with a view to taking suitable action. 

C--U--.L-- ---- ._ _I - I - ----- - - - _ - -.- - --- - -. 



5 1-49 MMs9 of bernal  Affpirs. As admittedly bbere has been serious laxity on the part of super- 
visory &&~r which rendered the defalcation possible, the Corn- 
mittee wou(d urge Government to have the enquiry already stated 
to have been initiated under the personal supervision of the High 
Commissioner expedited and appropriate action taken under intima- 
tlon to them. 

Tbe Committee take a serious view of the persistence of certirllp 
dcfecQ, such as non-remittance of fee received promptly into at! 
Treasury and non-accountal of fee received, even after the d d d -  8 
tion had come to notice, which indicates the need for plugging forth- 
with 4 loopholes and making supervision mgre stringent + 
cflec the. - - . - 

'I'M Commltpce got an impression that proper a 4  g w  
afientioe was nut ?aid by the High Commissio!l in London to @ 
~ u d l t  remarks aU these years. They would like Government to 
examine how for the Head of the W e  (First Secretary) has dim- 
charged his responsibilities in regard to settlement of audit objectfons 

1W. The Committee med hardly stress that Audit ob)ec- 
tronq should not be taken lightly in the interest of sound -nrf.l 
manajpment 



g t . 9  kUrjltrpofExtunrlAffairs After going through the details of the case, the CommWe 
have come to the conclusion that the High Commissfon in Londcm 
ought not to have entrusted the functions of the cashier and 
aecsuntant to one individual. This fundamental mistake coupled with 
laxjty in m q e r v b q  control largely made the defalcation psiw 
Some remedial rtepe have since been taken which include tippolat- 
meet of an India based d c i a l  as cashier. The Committee would 
sy-t that the position in this regard in other Misslo~/pxds 
abroad bs M e w e d  comprehensively in consultation with C k q -  
ptrollp & Auditor Ceneral with a view to rationalising the orl.a~~pe- 
mtnb tor hurdling cash and leaving no scope for any maaigMtioq 

xo 2.16 Lcdulrlrl I)cvtlapma,t a CIlPamfttee feel that the position regarding repayment of 
41%1)6 4 Q Q ~  rrtidoctory. While the number of defaulters came dmam $ 
&qq MO-awamt IL. 6.42 i8)CbB--to 424 involving an amosat Qt 
& &@t' hkju (prbcipal pnd interest) aa on Wth September; 1m. 
QQ fr& cesar of default occurred betwean 30th September, 1- 
b 3Qtb April, 18lO.l'he cases of dcf .ult include 155 awes (am- 
ou-lpg 141 lakhr) which are more than 5 pars old. A 
men; survey hrs mvealed that in 311 cases the loanees hve either 
detwltsd or changed tbeir place of business and are not paying thhv 
imtrlmaotn. Out 02 tbme caseu part recomrier have been e&W 
In a&r crm .ad recovery proceedings are in progress against the 
wmeining 258 units. The Committee desire that vigorous steps 
should be taken to recover the outstanding amount from the 
defaultera and special attention should be paid to the old cases. - - .- - -- - * -- - - - - --- ---- 



2 1 a ' 17 Induqtrid Development. The Committee have a h  noticed that some of the l08n~M 
have not utilised the loans for the p r p o s e  for which they were 
granted to them. Out of 1998 cases of loans granted from 195940 
onwards, misutilisation have been reported in 138 cases involvfng a 
sum of Rs. 3.96 lakhs. Out of these cases recoveries are stated to 
have been efbctcd in 35 cases while the remaining 103 cases involv- 
ing n sum of Rs. 1.87 lakhs are still outstanding and have been refer- 
red to the collector for recoveries as arreaw of land revenue. The 
Committee vmuld like Government to analyse and investigate the 
reasons for misutilisation of loans by the parties and apply neceseary 
correctives. 

The Committee also desire that prompt action should fn 
future be taken against the units which do not furnish the insurance 
polwiea within the prescribed period of 3 months from the 
of loans. 

The Committee consider i t  negrettable that only a small 
portinn of 466 acres of land (near Faridabad township) acquired by 
the erstwhile Fsridabad Development Board in 1950 has so far been 
put to use. A mere 107 acres out of 186 have so far been developed 
lor industrial use and anotled to the Industries while the major 
partion is is t h ~  pssession of the erstwhile owners. The compmsstim 





the State Government and t b  Central Government. The Committee 
desire that they should be apprised of the progress made h this 
behalf. 

The Committee are far from s a t i s k i  with the working of the 
Central Poultry Farm, Kond-gaon The Farm which was started at 
Mnna during 1959-60 s~:rfrrcd a loss of Rs. 3.28 Iakhs up to March, 
1965 To bring dawn the low,,thr-, farm was shifted during 1986 to 
Knnr:ll::rcn which ic: n r-.r+t~:rl p1.m i n  the Dzndakarnya area and 
from w h r w  the poultry produced could he distributed and marketed 
at I P S F C ~  transportation cost Rut even then the Farm continued to 
incur losses. Tt incurred n loss of  Rs 2 55 lakhs in 1967-68, Rs. 58,928 
in l9Sn-69 and Rs 49,245 in 1969-70 The heavy loss during the 
pear I!%-68 hn-- h w n  :~ttrihutrd to thc shiftinq of Farm to Kondagaon 
w h w ~  thr f ~ c i l i t k ~  and acrommo.lntion were not adequate resulting 
in overcrowding of birds and spreading nf disease 1217, 'and 
10 per ccnt of tht. total numtm- of birdp, died during the years 1!&3& 
and 1967-68 rcspectivc.1~ rrsultin!. in irss to thc extent of Rs. 1-08 
takhs a f k t l n g  the working remlt; of the Farm In the optnion of 
tho C~~rnrnittec. there waq lnck of f n r ~ i q h t  and planning on the part 
of the rtr~thot-itiw in &sftin? tlw Farm to Kondagaon without 
prnviJ n z  arkquatc facilities for flocks. The Committee desire tb t  
Govrrnment should ensure that such costly lapses do not r&&. 



The Committee note that the Dandakarnaya Project authori- 
ties h a w  taken various measures to improve the working of the 
Poultry Farm at  Kondagaon as a result of which egg production has 
since improved. The Committee Ire. however, concerned to observe 
that the real purpose of establishing the Farm, namely the pultry 
drvelopmcnt and puultry c-:-nsicn works has not been achieved. 
During the pcrivd 1969-78 a:ld April, 1969 to 1970 only 80 birds and 
574 birds respectively (totaling 654 birds) have been distributed to 
settlers while 1900 birds were distributed to tribal blocks during 
1M9-70 The Chief Administratw, Dandakarnya admitted duriw 
evidence that "the response of the settlers being very poor, there 
would be little use in our continuing it (poultry farm) further." The 
Committee were informed by the Secretary, Department of Rehahili- 
tation that the question of transfer of the Farm to the State GOV- 
ernment which had tribal blocks nearby was under comideration- 
l"h Committee desire that the matter should be taken u? with the 
State Government as early as  possible. The Committee would Uke 
tn be informed of the outcome. 

The Committee note that Government have incurred an 
rxpcncliturc of F ~ s  17 $4 l ~ k h ~  up to 3lst March. 1970 since the Indus- 
trial Training Institrrk. Arnbaguda wm set up  February, 19615. 
They arc also informed that thc in!?kc capacity is not being full!? 
utilizcd as  the response t o  admissions to the Institute is not very 
encouraging for vnrious reasons. In the circumstances, the Com- 

. - " - - ---- - -  . - ---- - .-- - * 



m i t h  commend the proposal regarding the transfer of the Institute 
to the State Government of Orissa. The Committee desire that the 
proposal aaid to be under the consideration of the Government, should 
be finalized as early as possible and the Committee informed. The 
Dandakaranya Project Authorities should spare no efforts to im- 
prove the quality of training so that larger number of students are 
attracted to the institution and what is more, the standard of training 
should be such as to win the confidence of employers thereby im- 
proving employment opportunities for those who successfully corn-' 
plete the training. 
- - - - - - - --- - 



For 

'three 
362 
h ~ l p  
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